Monday, 30th April, 1951

PARLIAMENTARY DEBATES

(Part I—Questions and Answers)'

OFFICIAL REPORT

VOLUME VII, 1951

(2nd April to 16th May, 1951)

ThirdS ession (Second Part)
of the

PARLIAMENT OF INDIA

1951



CONTENTS
Volume VII—From 2nd Apil to 16th May, 1951

Cobumns
Monday, 2nd April, 19561—
Oral Answers to Questions . . . . . . . . . 2751—2 795
Written Answers to Questions . . . . . . . . 27952814

Tuesday, 3rd April, 1951—
Oral Answers to Questions . . . . . . . . . 2815—2842
Written Anawers to Questions . . . . . . . . 2842—2848
\

Wednesday, 4th April, 1951—
Oral Answers to Questions . . . . . . . . . 2848—2878

Written Answers to Questions . . . . . . . . 2878—2894
Friday, 6th April, 1951—

Oral Answers to Questions . . . . . . . . . 2895—2028

Written Answers to Questions . . . . . . . . 2028—2944
Baturday, 7th April, 1051—

Oral Answors to Questions . . . . . . . . . 2045—2971

Written Answers to Questions . . . . . . . . 2971—2086
Monday, 9th April, 1951—

Oral Answers to Questions . . . . . . . . . 2987—3012

Written Anawers to Questions . 3013—3030

Tuesday, 10th April, 1951—

.
.
.
.
-
.

Oral Answers to Questions . . . . . . . . . 3031—30061

Written Answers to Questions . . . . . . . . 3061—3072
Wednesday, 11th April, 19561—

Oral Answers to Questions . . . . . . . . . 3079—3108

Written Answers to Questions . . . . : . . . 3109—3132

Thursday, 12th April, 19561—
Oral Answers to Questions . . . . . . o . . 8133—38162
Writton Answers to Questions . . . N . . o o 3162—3172

Saturday, 14th April, 19561—
Oral Answers to Questions . . . . . o . . . 3173—8204
Written Answers to Questions . . . . . . o o 3204—3213

Monday, 16th April, 1951—
Oral Answers to Questions . . . . . . . . . 32133242
Written Answers to Questions . . . . . . ° . 32423254

‘['vesday, 17th April, 1951—
Oral Answers to Questions . . . . ¢ e o . o - 3200—3280
Written Answers to Questions . . . . o . . . 3287—3300

Wednesday, 18th April, 1951—
Oral Answers to Questions . . . * o . . . . 3301—3330
Written Answers to Quootiom . . . . ° [ ° . 3330—3344
2356 P.8.D.



Thursday, 10th April, 1951—
Oral Answers to Quostions
Writton Ancwers to Questions

Friday, 20th April, 1961—
Oral Answers to Questions .
Written Answerk to Questions
Baturday, 21at April, 1951—
Oral Answers to Quostions
Written Answers to Questions

Monday, 28rd April, 1851—
Oral Answers to Questions
Written Answers to Questions

Tueeday, 24th April, 19051—
Oral Answers to Questions .
Written Anawers to Queetions

Thursday, 26th April, 1951~
Oral Answers to Questions
Written Answors to Questions

Friday, 27th April, 1051—
Oral Answers to Questions
Writton Answorr to Questions

8aturday, 28th April, 1061—
Oral Answerk to Questions
Written Answers to Questions

Monday, 30th April, 195]1—
Oral Answors to Questions
Written Answers to Questions

Tuesday, 1t May, 1861—
Oral Answers to Questions
Writton Answers to Questions

Wednesday, 2nd May, 1961—
Oral Answors to Questions
Written Answers to Questions

Friday, 4th May, 1981—
Oral Answers to Questions
Written Answers to Questions

Saturdsy, 5th May, 1951—
Oral Answers to Questions .
Writton Answers to Questions

Monday, Tth May, 1081—
Oral Answers to Questions .
Written Answers to Questions.

Wedneaday, 8th May, 1851—

Oral Answers to Questions .
Written Answers to Qndm )

.

(i)

334533172
3372—3380

3381—3408
3408—3412

34133446
34473452

8453—3481
34813502

3603—3582
35323546

38873616
8615—3636

3637—3666
8666—3670

8671—3702
8702—3704

37056—3733
8733—8750

875138782
3783—3794

3705—3826
38263840

3895—30268
8926—3930

30313064
3065—3970

3971—4007
4007—4030

4081-—4008
0p3—4108



(i)

Thureday, 10th May, 19561—
Oral Answers to Questions . . .
Written Answers to Questions .
Friday, 11th May, 1951—
Oral Answers to Questions . . . .
Written Answors to Questions . . .
Saturday, 12th May, 1051—
Oral Answers to Questions . . . .

Written Answors to Questicns . . .
Monday, 14th May, 19561—

Oral Answers to Questicns . . . .

Written Answers to Questions . . .
Tuesday, 15th May, 1951—

Oral Answers to Questions . . . .

Written Answers to Questions . . .

Wednosday, 16th Muy, 1951—
Oral Answers to Questions . . . .
Written Answors to Quostions . . .

4103—4132
4132—4140

41414170
4170—4180

4181—4212
4212—4216

4217—4240
4245—42064

4256—4280
4285—4202

4203—4320
4320 —4328



CORRIGENDA

In the Parliamentary Debates (Part T—Questions and Answers) Third Session of
Parliament (Second Part), 1951,—

In Volume VII—
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Jor “Ttransport’” read ‘‘Transport’.
2, No. 7, dated the 10th April, 1951,—
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(ii) Col. 3056, linea 16 and 17 for the word ‘‘Consituation’ read ‘*‘Constitution”.
3, No. 8, dated the 11th April, 1951,—
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(ii) Col. 3491, between lines 4 and 5 from bottom insert new line “‘and (iii) Ra:
during the period October 1860 to February", (iii) Raw materials
10. No. 19, dated the 25th April, 195]1,—
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11, No. 20, dated the 26th April, 1051,—
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12, No. 22, dated the 28th April, 1951,—
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13. No. 26, dated the 3rd May 1051,—
Col. 38%6{?1- the existing line 17 from bottom substitute “‘and Supply (Shri Gadgil) :(a)

14. No. 27, dated the 4th May, 1951,—
Col. 3925, line 25 from bottom for “fireman" read ‘‘firman’.
18, No. 80, datod the 8th May 1851,—
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16. No. 81, dated tho 9th May, 1951,—

Col. 4087, line 21 for “Rama’ read “Rana’.
17. No. 32, datod the 10th May, 1851,—

(i) Col. 4124, line 20 from bottom for ‘‘member’ read ‘‘number’’.

(ii) Col. 4129, line 21 for the words “having come" read ‘‘coming out of”,
lines 6 & 8 from bottom for the figure ‘‘1.4.51"" read *‘16.4.561"", and for "'16.4.81"
read “1.4.81" respectively.
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18, No. 33, dated the 11th May, 1951,—

(i) Col. 4180, lins 10 from bottom for ‘‘of** read “to".

(i1) Col. 4161, line 17 for the figure 85" read *“185".
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19. No. 36, dated the 15th May, lDbI,-f
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PARLIAMENT OF INDIA
_Monday, 30th April, 1851

The House met at Half-past Eight of
the Clock.

IMR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

TRESPASS OF CEASE-FIRE LINE IN
KASHMIR

*3624. Shri Rudrappa: (a) Will the
rime Minister be pleased to state
how many times the Cease Fire Line
in Kashmir has been trespassed by
the enemy forces during the months
of January, February and March, 19517

(b) What is the total loss suffered
on our side during the same period?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) on three
occasions.

(b) One lambardar was shot dead
and one man was kidnapped.

Shri Rudrappa: May I know whether
the trespassers belonged to Pakistan
or whether they were from the Kash-
mir tribes?

Dr. Keskar: That is very difficult to
find out. Twice there were Pakistan
civillans who crossed and once Pakistan
military personnel.

Shri Rudrappa: May I know whether
according to the Resolution of the
United Nations Commission of the 13th
August, 1948, military observers were
posted to supervise the maintenance
of the Cease Fire Line? 1f so, who
were they?

Dr. Keskar: I cannot give off-hand
the names of the observers. But as
required In that Resolution United
Nations’ Observers were stationed and
in all these three cases where there
was violation of the frontier, they were
informed. In one case they went and
also saw the incident. in the other two
we had no reply from them.

59 PSD.

37068

.Shri Rodrappa: Is it not a fact that
according to the Security Council
Resolution the Pakistan forces should
co-operate with the observers and the
Government of India to maintain this
Cease Fire Line? And if so, are they
co-operating?

Mr. Speaker: Order, order. That is
a matter of opinion.

Sardar Sochet Singh: May I know
when this kidnapping took place and
whether the person kidnapped has
since been restored? ’

DOr. Keskar: No, the kidnapped
person has not been got back.

t.hSaraxu- Sochet Simgh: But when did
e...

Mr. Speaker: Order, order. Let not
the hon. Member start putting the
guestlon before he is called upon to
o so.

Shri Sarwate: Has any land on our
side of the Cease Fire Line been
occupied by these trespassers?

Dr. Keskar: No, it was only a case
of trespassing. They went back, they
did not occupy any territory.

Shri T. N. Singh: May I know, Sir,
whether the civillans who trespassed
into Indian territory were armed and
what was the object of their trespas-
sing? Was it loot or mere kidnapping?

Dr. Keskar: The civilians who
crossed over really were not armed
with any rifles or any such ‘weapon.
in fact, I think in the first instance,
the civilian was armed with an axe.
probably he was trespassing to steal
some wood or to cut standing crop.
In the other case the civilians were
armed and in the last case, of course,
military perdonnel had trespassed.

Sardar Sochet Singh: Sir, I asked
when the kidnapping took place and
that was not answered.

Dr. Keskar: January, 1951,



3707 Oral Answers

PrprADIT COLLIERY

#3625, Shri Jnani Ram: Will the
Minister of Works, Production and
Supply be pleased to state:

(a) The quantity of coal raised from
the Pipradit Colliery in Hazari Bagh
during the years 1949-50 and 1950-51;

(b) whether the colliery is working
or closed; and

(c) if closed. when it closed and the
circumstances leading to the closure?

The Minister of Works, Production
and Supply (S8hri Gadgil): (a) 1949—
61,313 tons, 1950—42,150 tons.

(b) and (c). The Colliery has not
closed but has stopped coal raising
from 1st October 1950 from which
date the colliery has been placed on a
care and maintenance basis; The
reason for suspension of coal raisin,
by the colliery was heavy stocks an
lack of orders.

Shri Jnani Ram: Sir, may I know
whether any attempt is made to pro-
vide sufficlent number of wagons for
the despatch of the coal from this
colliery?

Shri Gadgil: Steps are being taken.
The position is that sufficient number
of wagons are not available. The pre-
sent practice is to give top priority
to Rallways and then to high priority
consumers and then to consumers en-
route where there is no restriction on
transport. Next to these other con-
sumers’ orders are taken up.

" Shri Jnani Ram: What is the daily
average production at present in this
cclllery?

Skri Gadgil: I would require notice.

's.

Shri T. N. Singh: Is it a fact that
the neighbouring collieries are work-
ing and they are able to get wagons
for their coal?

Shri Gadgil: It may be so. As I
have already explained the position.
this particular colliery has not been
able to get sufficient orders from high
priority consumers and hence the
situation that has arisen at present.

Shri Sohan Lal; What are the reasons
for this stoppage and how many
workers have been affected thereby?

Shri Gadgil: I would require notice.

Shri Jaani Ram: When does this
colliery hope to get these prinrity
orders?

Shri Gadgil: The priority is there.
If the hon. Member wants to know
how the situation has developed, I
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may inform him that in August 1950
orders received were 4,950 tons and
quantity despatched was 3,850 tons. In
September 1950 orders were for 4,962
tons and quantity despatched 3,058
tons. In February 1951 order secured
is 3,080 tons and quantity despatched
is only 440 tons.

Shri Jnani Ram: Is it a fact {hat
this situation has developed due teo
gradation of the coal to inferior
grade? .

Shri Gadgll: I do not think so.

Shri Krishnanand Rai: When is this
colliery likely to restart?

Shri Gadgil: There is no question of
any restarting. It is being maintained@
on a care and maintenance basis.
When it secures orders from the three
c:utgorles I have mentioned. it will
start.

FACTORIES FOR WOOD SCREWS

*3626. Shri Jnani Ram: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the number of factories manu-
facturing wood screws and tools in
Delhi area:

(b) the number of such factories in
other parts of India; and

(c) how many of the Delhi factories
are run by migrants from Pakistan?

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) Six.

(b) Thirty one.
(c) Three.

Shri Jnani Ram: Is it a fact that
recently large quantities of wood
screws have been ordered from foreign
countries for import into our country?

Shri Mahtab: It is a fact, because
our total demand is 2,000 tons in 1950
and it is expected to be 2,250 in 1951.
The local production is about 301 tons.
That being the position sufficient
quantities have to be imported.

Shri Jnani Ram: What sort of pro-
tection is progosed to be given to the
Delhi screw factorles?

Shri Mahtab: At present protec-
tion is being given to all the units
in India. not only to those in Delhi.

Shri T. N. Singh: May I know
whether this low production is due to
the lack of a larger number of factoiies
or due to want of proper raw
materials?

Shri Mahtab: It is due to lack of
oroper raw materials.
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. Pandit Munishwar Datt Upadhyay:
How many such factories are there in
Delhi which are being run by people
who are not migrants from Pakistan?

Shri Mahtab: As I have said, there
are two classes as the question relates
to wood screws and tools. With regard
to wood screws there are three firms
in Delhi.

Mr. Speaker: His point was whether
there were among them any migrants
from Pakistan and if so, how many?

Shri Mahtab: One is a
firm.

Shri Himatsingka: Is it a fact that
the Government promised to supply
the raw materials sometime in
January 1950 but they have not been
able to do so yet?

Shri Mahtab: Even today the Gov-
ernment are anxious to supply the
raw materials for this industry but
the raw materials must be avallable
to the Government for supply to the
industries.

HURRICANE LANTERNS

*3627. Shri Jnani Ram: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the number of hurricane lanterns
manufactured in India in the year 1950-

.

(b) the number imported from
different countries of the world; and

(c) the names of factories in India
manufacturing hurricane lanterns?

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) to (c). A
statement is laid on the Table of the
House. [See Appendix XXIII, an-
nexure No. 22.]

Shri Jnani Ram: When is India ex-
pected to stop the import of hurricane
lanterns?

Shri Mahtab: If the production
comes up to 39 lakhs, then the import
will be stopped. Our estimated
demand is 4 million hurricane lanterns
but the production last year was 28
lakhs only. If there is more produc-
tion this year the import will certainly

be stopped.
Shri A. C. Gubha: What is the in-
stalled capacity of these factories?
Shri Mahtab: 35 lakhs.

Shri Sidhva: How do our prices
compare with the price of Deitz
lanterns imported from Germany?

Shri Mahtab: The price of the in-
digenous lantern comes to Rs. 4,

migrant
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whereas the price of th
lantern is between Rs. 7 an:l gp %ted

CorToN EXPORT

*3628. Dr. Ram Subhag Singh: 1
the Minister of Commerc‘e‘ and I‘nd W
be pleased to state whether it is a fact
that the Government of India have
decided to permit export of the 1950-51
crop Assam comilla cotton through

Calcutta up to an overal
bt P erall quota of 5000

The Minister of Commerce -
lt?{n!:tzry (Sl}rl zidahttab): Yes; am‘}’r{e:s
ote was issu thi
lst March, 1951. 0 this effect on the

Dr. Ram Subhag Singh: How much
of this cotton will be exported to
dollar and hard currency countries
and how much to other areas?

Shri Mahtab: 4,500 bales for export
to hard currency countries and 6500
bales to other destinations.

Dr. Ram Subbag Singh: In view of
the fact that the Indian textile mills
are experiencing cotton shortage, may
I know the reasons for this cotton
export?

Shri Mahtab: These varieties are
unspinnable in our mills and are
used in quilt-making and for otlrer
purposes. Their export will not affect
the cotton position in our mills.

Shri Challha: Are Government
aware that Garo cotton is used for
making blankets for labourers?

Shri Mahtab: It is used for quilt-
making and like purposes.

Shri Chaliha: What quantity of fine
cotton is being imported from outside
and is it a fact that fine cotton gives
less yardage of cloth than rough
cotton?

Shri Mahtab: I do not follow the
question.

Mr. Speaker: Nor do I; and besides
I do not see how it is relevant.

D18POSALS DEPARTMENT

*3631. Shri Sidhva: (a) Will the
Minister of Works, Production and
Supply be pleased to refer to his reply
to my starred question No. 25 put on
15th November, 1950 that stores lying
unsold on 13t April. 1221 would be
entrusted to the Director Generai,
Industries and Supplies and state when
the Disposals partment will be
closed?

(b) Are the Regional Offices stil}
functioning?



t 8 Oral Answers

The Minister of Works, Productien
and Supply (Shri Gadgll): (a) With
effect from the 1st March 1951, the
Directorate General of Disposals has
been_merged with the Supply Wing of
the Directorate General of Supplies
and Disposals.

(b) No, Sir. Disposals TRegional
Offices at Bombay, Calcutta and
Madras have also been merged with
their Supplies counter parts at those
stations, while that at Kanpur will be
merged with the Headquarters or-
ganisation at Delhi from 1st May, 1951.

Shri Sidhva: Does this merger mean
any real retrenchment of the staff
and if so, to what extent?

Shri Gadgil: It will give a correct
zicture if I give the hon. Member the
gures from 1947 till February 1951.

Gazetted officers in 1947 286
Gazetted officers in 1948 189
Gazetted officers in 1949 154
Gazetted officers in 1950 151
Gazetted officers Today 79
Non-gazetted stafft 1947 9,939
Non-gazetted staff 1948 8,858
Non-gazetted staff 1949 6,508
Non-gazetted staff 1950  *5.407
Non-gazetted staff Today 2,214

The result has been that the re-
trenched clerks trouble every now
and then.

Shri Sidhva: How do the figures of
today compare with the figure of last
year? 1 understood that today as
against 79 gazetted officers there were
2,214 non-gazetted staff.

Shri Gadgil: Last year the strength
of the gazetted officers was 151 and
today it is 79. Last year the strength
of the non-gazetted staff was 5,407
and today it is 2,214.

Shri Sidhva: Is the strength going
to be further reduced? What is the
amount of disposal goods still await-
ing disposal.

Shri Gadgll: The amount of disposal
goods still lying undisposed of to
the extent of Rs. 28 crores, according
to book value. But every quarter
some surplus is declared by the
Defence Department and hence the
necessity to keep some nucleus staff.

Sardar Sochet Singh: May I know
the total saving effected by the merger
of these two wings?

Shri Gadgil: It is not desirable to
u\t'ie the answer oft-hand. 1 require
notice.
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wTe o T ¥N AT cnf@
o % g g1 5 feeqoew
femdaz w1 feamr oo fdfafedam
& w7 § wmar g ?

[Lala Achint Ram: Will the hon.
Minister please state the amount of
goods of the Disposals Department
that has been used for purposes of
rehabilitation?)

sitfae : gw & foy @ Aifew
=ifgw, ¥fea fotr ¥ wwar g fF Y
Fgfafeeas fafaedt 7 atmr a3 Sa A
fear w1

[Shri Gadgil: I would require
notice of this question, but I can say
that all that was demanded by the
Ministry of Rebhabllitation has been
given to them.]

Shri Sidhva: Out of the book value
of 28 crores worth of goods lying with
the disposals department, what is the
:tem,of goods which forms the largest
tem?

Shri Gadgil: I think mostly air-
craft—Curtiss aircraft and some other
materials.

Shri Hussain Imam: What is the
amount of money realised during the
last financial year from disposals?

Shri Gadgil: I require notice.

ROYALTY ON SALT TO RAJASTHAN
GOVERNMENT

*3632. Shri Sidhva: (a) Will the
Minister of Works, Production and
Supply be pleased to state what was
the amount of royalty paid on account
of salt to Rajasthan Government during.
1948, 1949 and 1950, each year
separately?

(b) What are the terms of the agree-
ment under which this royalty is paid?

(c) 'Is the agreement going to be
revised?

(d) Is similar kind of royalty paid
to any other Government?

The Minister of Works, Production
and Supply (Shri Gadgil): (a) The
amounts are as follows:

Amount. of Royaltv
1947-48 Rs. 11,46,734-14-0.
1948-49 Rs. 7,23,118-10-0.
1949-50 Rs. 8,74,001-12-0.

(b) Under the terms of the agree-
ment, royalty is payable at the rate
of 40 per cent. on the price of salt
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excess of 17,25,000 maunds

sold in
Sambhar including

manufactured at
Nawa, Gudha etc.

(c) The old agreements have ceased
to be operative with effect from the
date of the federal filnancial integra-
tion. Payments which are entirely of
a commercial character, like rent,
royalty etc., are now being paid in
accordance with the agreement entered
into between the President of India
and the Rajpramukh of Rajasthan on
the 25th February 1950. At present
there is no intention to revise this
rent agreement.

(d) No.

Shri Sidhva: What are the main
terms of the recent agreement entered
into in February 19507

Shri Gadgil: The main terms are
that only the commercial aspect of the
old agreement will continue. The rest
have been dropped.

Shri Sidhva: That is to say, wil
there be any difference in the payment
of royalty? The rate of royalty fixed
under the previous agreement was
40 per cent. What is to be paid now?

Shri Gadgil: For a detailed reply 1
require notice. I can tell the hon.
Member that under the old agreement
there were elements for which pay-
ment had to be made: for example 40
per cent. above a certain limit. That
has been converted now into part rent
and part other things. The rent asgpect
has been integrated in the agreement.

Shri Sidhva: Am I clear in under-
standing that the same 40 per cent.
will be paid?

Shri Gadgil: That is not correct.
Shrl Sidhva: May I have a state-

- ment laid on the Table, Sir?

o

Shri Gadgil: Most willingly.

Shri Sarwate: May I know what is
the amount of royalty which has been
taken into consideration in arriving at
the flnancial integration agreement?

Shri Gadgll: I require notice for
that.

Shri T. N. Singh: May I know
whether any royalties are paid to
private parties also in that area in
addition to the royalties paid to the
Rajisthan Government?

Shri Gadgil: No. it is
Rajasthan Government.

ExporTs TO U.S.A.
*  +3633. Pandit Munishwar  Datt
Up::lslsyay: (a) Will the Minister of

Commerce and Industry be pleased to
state whether our export to U.S.A. has

paid to the
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been increasing or decreasing in the
i%%elr’ half of 1950 and the early part of

(b) What are the main commodities
that we have been exporting to U.S.A.?

(c) What is the proportion of Cottage
Industries Goods that we have exporatgd
to U.S.A. since April 19507

The Minister of Commerce and In-
dustry - (Shri Mahtab): (a) India’s
exports to U.S.A. have been on the
increase.

(b) A statement is laid on the Table
of the House. [See Appendix XXIII,
annexure No. 23.]

(c) The information is not available
because the Sea and Air-borne trade
returns of India relating to exports
do not generally distinguish between
cottage industries and mill-made
products.

Pandit Munishwar Datt Upadhyay:
May I know what is the val::tiog gt
gﬁg&l:’ts of tea, textiles and hides and

Shri Mahtab: If I understand the
hon. Member aright, he wants to know
how much cotton textiles have been
exported and also how much hides
and skins have been exported. The
export of raw hides and skins durin
July-December, 1950 amounted to 3-
thousand tons the value of which was
Rs. 222 lakhs. Tanned skins exported
amounted to 1:7 thousand tons and
the value was Rs. 173 lakhs. Cotton
piece-goods exported amounted to 5:6
million yards; the value was Rs. 44
lakhs. Cotton waste amounted to
226-9 thousand cwts., the value was
Rs. 13¢ lakhs.

Pandit Munishwar Datt Upadhyay:
What is the proportion of this val:l-
tion to the entire valuation of our
exports?

Shri Mahtab: It is an arithmetical
calculation which can be done from
él'l:: figures given in the statement,

Pandit Munishwar Datt Upadhyay:
What was the total export in the years
1948 and 1949? Has there been only a
slight increase or there has been a
great increase?

Shri Mahtab: From January to
June 1949 exports amounted to
Rs. 30:37 crores; July-December, 1840,
they were to the extent of Rs. 39-83
crores; January-June, 1950 they
amounted to Rs. 45-55 crores; July-
December, 1950 they amounted to
Rs. 356-01 crores; and January-February,
1951 they amounted to Rs. 22-06 crores.

Shri Rathnaswamy: M I know
what are the total dollar earnings
earned by us in the year 1950-51 and
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what portion of it was earned through
textiles alone?

Shri Mahtab: I have given details
of export in the statement.

Mr. Speaker: He will better study
the statement.

Shri Shiva Rao: With reference to
part (c) of the question, is it a fact
that the export committee in Washing-
ton (which is attached to our Embassy
there) has made a number of com-
plaints to the Ministry about long
delays in despatch of goods, unsatis-
factory packing and so on, and has
also pointed out that there is a danger
of our losing our market in the United
States in view of the unsatisfactory
handling of these orders by the Minis-
try here?

Shri Mahtab: The main complaint
so far as I remember is that the supply
is not up to the samples which were
sent. Steps are being taken here to
produce things according to the samples
sent. That is a great difficulty with
regard to cottage industries, it must
be remembered.

Shri Shiva Rao: Will my hon. friend
inquire how many months elapse
before any notice is taken of orders
from abroad by his Ministry here?

Shri Mahtab: I shall certainly make
inquiries but I do not think there is
any considerable delay in supply.

Kaka Bhagwant Roy: What is the
quantity of Indian cotton exported to
America in 1950-51 and at what price
was it sold, and what is the quantity
of American cotton imported and at
what price was it purchased?

hri Mahtab: From the export list
thes hon. Member will find whether
cotton is being exported to America.
Cotton waste has been exported as also
cotton piece-goods.

Dr. Deshmukh: Since it is the policy
of Government to encourage export
of cottage industry products has the
Government considered the desirability
of keeping separate figures for cottage
industry products?

hri Mahtab: I take note of this
cuggestion. and I shall see if anything
can be done.

Cases AGAINST OFFICERS OF C.P.W.D.

b . Pandit Munishwar Datt
O 36:.’;“: (a) Will the Minister of

orks, Production and Supply be
pleased to state whether some cases
of fraud and excess payments were
brought to the notice of Government
in 1847 and 1948 against certain
officers of the CPWD. ?
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(b) Is it a fatt that some .such
cases were registered by the Special
l;gghc_:e establishment in September,

(c) What have been the result of
investigation in those cuses?

(d) If the investigation is not yet
completed, what are the reasons for
the delay?

(e) Are Government contemplating
any departmental action against the
officials concerned?

el Jonkter 2ok
an upp) ura-
gohain): (a) Yes.

(b) Only one such case was re-
%it;red by the S.P.E. in September

(c) to (e). The case registered in
September 1948 was later split up
into two cases and the Special Police
have completed investigation of both
the cases. In one of these, the ques-
tion whether the officials concerned
should be criminally prosecuted is
under Government’s consideration,
while in the other, departmental action
is being taken against one of the
officials.

Pandit Munishwar Datt Upadhyay:
May I know whether these cases re-
lated to the aerodromes of Bahadur-
garh, Palam and Gurgaon?

Shri Buragohain: Yes, ' they related.
to the construction of Bahadurgarh
Aerodrome in the Rohtak Districet.

Pandit Munishwar Datt Upadhyay:
Not to Palam and Gurgaon?

Shri Buragohain: No, Sir. As I
stated they related to the Bahadurgarh
aerodrome in the Rohtak District,
under the Civil Aviation Wing of the
C.P.W.D.

Sardar Hukam Singh: May I know
whether these cases . include two or
three such cases whickr have been
delayed because the C.P.W.D. failed
to supply documents to form the basis
of complaints?

Shri Buragohain: No such case has
been reported to the Ministry. The
hon. Member referred to this matter
during the course of the Budget debate
and the matter was since inquired
into.

Shri Sidhva: May I know whether
all these cases of fraud relate to con-
struction of aerodromes or they relate
to some other things also?

mn B : They related to
thg'l commt wells; one of the
cases related to construction
hangerettes.
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Pandit Munishwar Datt Upadhyay:
May I know how many officials are
involved in these cases?

Shri Buragohain: One is an execu-
tive engineer and another is an S.D.0O,,
.and there are two or three other
officers—I have not got their names.

Pandit Munishwar Datt Upadhyay:
I do not want their names, I want
their designations.

Sardar Sochet Singh: May I know
what has happened to the other com-
ﬁaints besides the two registered and

quired into?

Shri Buragohain: It is the practice
that every year the Ministry receives
from the Chiet Engineer a list of
certain number of complaints. With
regard to the complaints received in
this particular year I have got here a
list which shows that there were about
15 cases reported. Various actions
were taken on those cases. In some
cases the persons responsible were
prosecuted without success, in others
they were dealt with departmentally
and in some other cases the matter is
pending in higher courts.

Pandit Munishwar Datt Upadhyay:
sir, 1 wanted to know the offices and

not their names.

shri Buragohain: I have already
stated about the two officers: one was
an executive engineer and the other
an S.D.O. Then there are two or three
others also.

Licensing oF Khaddar DEALERS

+3636. Shri S. N. Das: will  the
Minister of Commerce and Industry
be pleased to state which c¢f the
States have taken steps to bring for-
ward Bills before their respective
Legislatures for making provislon for
the licensing of dealers in Khaddar?

The Minister of Commerce and In-
dustry (Shri Mahtab): A model Bill
was prepared by the Government of
India and sent to the Governments of
Part ‘A’ and Part ‘B’ States and the
Chief Commissioner, Coorg, on 9th
March, 1951 for consideration with a
view to its introduction in the respec-
tive State Legislatures. No Govern-
ment has so far intimated the intro-
duction of the Bill.

Shri S. N. Das: May I know whether
Government have received any re-

resentation from  the All-India
gpi.nners Association  regarding the
sale of spurious khadi which is affect-
ing adversely the manufacture of pure
khadi?

Shri Mahtab: I have not received
any complaint but my own knowledge
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goes to show that that is not a ¢
On the contrary I have written ‘to :ﬁ%
All-India Spinners Association or their
sympathisers to push up khadi pro-
duction at the present time when
cloth supply is very much short.

SURPLUS STORES AND EQUIPMENT

*3637. Prof. K. 'I. Shah: i

Minister cf Waorks, Product‘zu)li] :.11:3

g;mtﬁy x_!I)e pleasectl to lay on the Table
ouse a t i

rane Hou o‘_s atement showing the

(i) the Stores arnd Equipm
found to be uselegﬁs.p t.er?-t
z‘;‘emceab'le, lost, or declared
“Surplus” to requirements,
in 1947-28  (Post-partition;,
1948-49 and 1949-50;

(ii) the realisations out of Stores
declared to be “surplus”,
damaged or otherwise un-
serviceable, and so put up
for disposal and disposed of, to
other Ministées of  the
Government of India, other
State Governments or to the
public; and

(i) the stores lost, or otherwise
found unavailable on stock
taking, or any other similar
check, in 1047-48  (Post-
ggztmon). 194849 and 1049-

The Minister of Works, Production
and Supply (Shri Gadgll): (i) to (iii).
A statement in respect of Disposals
Stores is placed on the Table of the
House. [See Appendix XXIII, an-
nexure No. 24.]

Information in respect of other
drganisations is being collected and
will be placed on the Table of the
House shortly.

Prof. K. T. Shah: In the
supplied to me. the net book't\?atﬁ::eg:
the stores in 1948 is given as Rs 15
crores and odd; next year it dropQ to
Rs. 46 lakhs and in the third year it
:gglnM%;esI ip to l?.s 15 crores and
. now
is accounted for? ow this difference

Shri Gadgil: During that
:}ea:s obneen sale. That gseemsytecoa rb:h:l::

Prof. K. T. Shah: Sales do not seem
to be excessive from the statements,
r:ellenss these sales do not represent

Mr. Spesker: He is going into an
argument now.

Prof. K. T. Shah: Another question.
The sale value of the surplus stores
is given as Rs. 42 lakhs over three
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years. How does this compare with
the book value of Rs. 33 crores?

Shri Gadgil: I require notice.

Prof. K. T. Shah: Stores non-existent
over three years are given as being of
the value of Rs. 1 crore and 63 lakhs;
stores not available or lost Rs. 63
lakhs; that is to say, something like
8 per cent. of the total value shown.
In addition, they have given some
excess stores which they tell us in the
statement have also been taken into
account. May I know how this excess
was found; when it was found and
how it was brought to account?

Shri Gadgil: For such an elaborate
question, I require notice.

TeEA EXPORTS

*3638. Shri Barman: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the target figure in million iba.
of export of Tea from India;

“(b) the actual export flgure in
the years 1948, 1949 and 1950; and

(c) the comparative export figures
in the years 1949 and 1980 to U. K.,
Canada and US.A. ?

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) The target

for export during 1951-52 is 470
million pounds.

(b) and (c). A
down on the
[See Appendix
No. 25.]

Table of the
XXIII,

House.
annexure

Shri Barman: If we compare the
figures of export for 1949 and 1950,
we find a fall in the figures for the
latter year. What are the reasons for
this shortfall and in respect of exports
;o ?'rhlch countries is this shortfall

ue?

Shri Mahtab: The question demand-
ed figures for calendar years. Actually,
the export is made on the basis of the
financial years and I shall give the
figures for the financial years and the
hon. Member would see that there is
no shortfall in exports.

1948-49 408 million 1lbs.

1949-50 435 million 1bs.

1950-51 452 million lbs.

Actually, the exports are on the
increase.

Shri Barman: So far as the UK. is
concerned, is the position the same,
because we find that in 1049 it was
327 millton lbs. and in 1930 it was
only 247 miilion lbs.?
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Shri Mahtab: I am sorry I have
not got the detailed figures for different
countries. The International Tea
Agreement, to which India, Pakistan,
Ceylon and Indonesia (i.e. all the tea
producing countries) are parties, has
declared that India should export 470
million lbs. and in accordance with
the Indian Tea Control Act of 1938
the tea export allotment for 1851-52
has been notified. For the present, it
is 452 million lbs.

Shri Barman: That is about the
export target. I am enquiring about
the actual export to UK. In 1949 it
was 327 million lbs. and in 1950 it has
dropped to 247 million lbs.

Shri Mahtab: I have already ex-
plained that though the export during
the calendar year 1950 was less than
in 1949, the fact is that the annual
export allotment of tea is declared for
each flnancial year and therefore any
rise or fall in the export figures could
only be assessed by taking the figures
of exports for each financial year and
I have given the figures for the finan-
gilal years 1948-49, 1949-50 and 1950-

Shri Barman: What is the total re-
export from the UK. to the main
European countries?

Shri Mahtab: I cannot answer that
question off-hand.

Shri Challha: May I know whether
there is a decrease of 50 per cent. in
our exports of tea to the U.S.A. and
Canada during the last two years?

Shri Mahtab: I have not got the
flgures of exports to individual coun-
tries. If hon. Members want them,
they can give further notice and I can
supply those figures.

Ch. Ranbir Singh: In view of the
urgent necessity of foreign exchange,
what steps do Government propose to
take to decrease the home consump-
tion of tea and increase its export?

Shri Mahtab: It is not as if we are
unable to export tea. Our export must
depend upon the consumption of tea
abroad and if the hon. Member is very
much interested. he can think of
popularising Indian tea abroad.

Pandit Munishwar Datt Upadhyay:

May 1 know whether our export of

tea to the U.K. is likely to decrease on

:hccou’nt of decreasing tea consumption
ere?

Shri Mahtab: I do not think so.
This question was put to me some time
ago and I gave the figures. That is
not likely to happen.

s120 Y



3721 Oral Answers

Shri 8. C. Samanta: May I know
how many Indians have been
it;:;fned in tea testing and tea blend-

Shri Mahtab: Some Indians )
being trained, but I ber
the exact number. do not remember

Shri 8. C. Samanta: Has any ar
xé:iegr}lt 8een made in UK. thgoug?ncft;.;
ommissioner for th
Indians in this process? © tralning of

Shri Mahtab: There is a Tea Market _

Expansion Board. which has taken up
this work under the law. That Board

is the proper authori whic]
these things. K4 h arranges

SaLt
*3640. Shri A. C. Guha: i
Minister of Works, P:'oduct‘ivolllll :25

Supply be pleased to state:

(a) the local production and im
of salt in the year 1950; port

(b) whether that is enough {o meet
our present demands; and

(c) it so, whether Government pro-
pose to consider the desirability of
abolighin_g the system of monopoly
distribution through local or reglonal
nominees?

The Minister of Works, Production
aand Supply (Shri Gadgil): (a) The
total production and import in 1950
were 713 lakh maunds and 43 lakh
maunds respectively.

(b) Yes.

(c) The matter is under considera-
tion.

Shri A. C. Guha: Have the Govern-
ment received any complaint about the
distributors not their func-
tions properly and indu ing in pro-
fiteering and cornering of salt?

Shri Gadgil: Complaints are un-
doubtedly received, but the hon. Mem-
ber knows well that this matter was
taken up with the State Governments
and some of them are not willing to
agree to any change. The matter has
been taken up again and the sugges-
tion has been made to the State Gov-
ernments that they should themselves
take over the wholesale aspect of
distribution. This is under considera-
tion and as soon as their views are
received, the final policy will be
formulated.

Shri A. C. Guba: Has the Estimates
Committee made any recommenda-
tions on this subject?

Shri G‘d‘l“hle Y\?i't hbuz ttlge di:trib::
tion is poss ou CO-Oper:
tion of the State Governments.
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Shri Sarwate: Has the abolition of
salt duty resulted in increased pro-
duction of salt?

Shri Gadgil: There is no actual
relation between the two, but the fact
is that after the abolition of thé salt
duty production of salt has gradually
increased. But I do not think that
tltn!eyt are both related as cause and
effect.

Shri  Sidhva: The hon. Minister
stated some time ago that the aboli-
tion of district nominees has been held
up and he has now admitted that
complaints have been received. May
I know what immediate steps he is
inclined to take because the dealers
are combining ‘together and they are
flouting the decision?

Mr. Speaker: He is making a num-
ber of insinuations.

Shri Sidhva: One main .point is that
the district nominees are combin
and they do not allow salt to be
moved. May I know, until the State
Governments’ decision is received,
what steps Government intend to take
to stop that?

Shri Gadgil: The only possible
answer is that I shall take up the
matter rather more stron;ly with the
State Governments than have been
doing hitherto.

Shri T. N. Singh: Is it a fact, Sir,
that even today salt is being imported
in certain quantities? In view of the
answer to part (b) of the question,
how is it justified?

Shri Gadgil: In 1951 not one grain
of salt has been imported or will be
allowed to be imported. So far as
1950 was concerned—I have already
answered that question, but I will
repeat it substantially—there was
scarcity in West Bengal; as a result
of the agreement with Pakistan about
24 lakhs maunds were immediately
despatched to Pakistan. Therefore
there was a temporary scarcity and
although we had stocks enough in
Kutch they could not be moved for
want of sufficient wagons. Therefore,
about 40 lakhs maunds were allowed
to be imported from abroad.

Shri Hussain Imam: May I know,
Sir, whether Government has abolished

the control system in the Centrally'
Administered areas and Part ‘B
States?

Shri : There is no abolition
of ccvnt.r(fw?‘lgisI such. But the controt
system works through the zonal sys-
tem which has been accepted both by
the Export Committee as well as by
the Salt Advisory Committee, because
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of suficient wagons not being avail-
able.

Shri A. C. Guha: The hon. Minister
has just referred to the shortage of
salt in West Bengal. Is it not true that
this shortage was artificially created
by monopoly distributors.

Mr. Speaker: That is a matter of
-opinion.

Di1spracED PERSONS IN CACHAR

*3641. Shri A. C. Guha: Will .the

Minister of Rehubilitation be pleased
to state:

(a) whether the East Bengal dis-
placed persons In Cachar have been
glven any loan for residential and
agricullaral purposes;

(b) whether such lands have been
acquired by Government or left to
the displaced persons to he procured

‘through private purchasing; and

(¢) in the latter case, whether
Government have taken any steps to
prevent any profiieering in lands?

The Minister of State f -
tation (Shri A. P. Jain): ?:)Rlex!le.s?lg-

.ably, the hon. Member wishes to know

whether any lands have been given
to displaced persons in Cachagi for
residential and agricultural purposes.
If so, the answer is in the rmative.

(b) Lands for residential and agri-
cultural purposes have mostly been
requisitioned or secured by the Gov-

-ernment.

(c) No instances of profiteering in
land have come to notice.

Shri A, C. Guha: What was the
acreage of land that was planned to
be given for agricultural purposes for

-each family?

Shri A. P. Jain: We have so far
requisitioned 8,000 acres of land; 4,000
acres of land has been released by the

‘Courts of Wards; 5,000 acres of land

lras been offered by the Indian Tea
Association and one thousand acres
of land has been procured from land-
lords at a reasonable or nominal rates.
lThcel total comes to 18,000 acres of
‘land.

Now to un average family of five
persons senerally we give three acres
of land. In all cases it has not been
-possible to give three acres of land so

ar. In some cases it is less than that.

Shri A. C. Guha: Is it true that in
most cases three acres of land has
not been given?

Shri A. P, Jain: I won't say in most
of the cases; but I can say in some of
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the cases three acres of land has not
been given so far.

Shrli A. C. Guha: Is it not true that
for residential purposes lands have to
be procured by the refugees themselves
a{;{l ?the price has gone up consider-
ably

Shri A. P. Jain: My information is
that lands in the rural areas cost from
Rs. 100 to Rs. 300 per bigha. In the
municipal area it costs between Rs. 150
to 250. But there may have been a

‘rise in price. 4

Shri A. C. Guha: May I know what
is the rise in price from 1948 to 19517

Shri A. P. Jain: I cannot say that.

Shri A. C. Guha: Have the Govern-
ment any plan to secure the land and
then distribute it to refugees for resi-
dential purposes at least?

Shri A. P. Jain: As I sald, out of
18,000 acres, 17,000 acres have been
obtained or acquired from the Court
of wards and the Tea Estate Gardens.
Well, we have been acquiring lands
and we will certainly acquire lands
when they are needed.

Shri R. K. Chaudhuri: May I know
Sir, the area of land which was given
by the different tea gardens? Has
that been already allotted to different
displaced persons and what is the
area per head for agricultural pur-
poses?

Shri A. P. Jain: Three thousand
families of agriculturists were sent
there. Out of these 3,000 families, a
few hundred familles have taken to
non-agricultural occupations. As re-
gards the rest of the families, in some
cases 2 acres of land have been allotted
to each family; in most of the cases
between one and 2 acres of land have
been allotted to each family and in a
very few cases less than one acre of
land has been allotted. In order to
compensate for full allotment of land,
we have continued the doles of those
persons on a proportionately reduced
scale, until the two acres of land is
allotted to each of the families.

Shri J. N. Hazarlka: What is the
amount that has been paid to the tea
planters for the rehabilitation purposes
and how many families have they re-
Irabilitated? . "

Shri A. P. Jain: So far as the num-
ber of families is concerned, I have
already stated that 3,000 families are
to be rehabilitated there. As regards
the amount, I am_not sure; but it is
about Rs. 15 to 17 lakhs.

A. C. Guha: The hon. Minister
¢as:ﬂthepriccotllndinm‘l areas.

3724 @
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May I know at what rice Go -
ment have acquired lalr’xd in vrﬁi':l
areas—I mean the 17,000 acres?

Shri A. P. Jain:
fguren, I cannot give those

Pandit Thakur Das Bhargava: M
:ckenowf tlhe desti.gl:aﬁe% inti;)erepge‘ tromag
res of land whic as t
to a family? n allotted

8hri A, P. Jain: They are very rich
lands. I have seen lands which™ yield
crop of about 35 to 40 maunds of
paddy per acre.

JuTte TECHNOLOGY INSTITUTE

*3642. Shri A. C. Guha: Wil the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government are awere
that an Institut» of Jute Tec.hnnlugy
is dzomg to be established at Calcutta,
an

(b) whether the Government of
India have got any control over the
Institute?

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) The Insti-
tute has already been established.

(b) No, S8ir.

Shri A. C. Guha: Who has organised
this institute?

Shri Mahtab: The Employment
Board of the Calcutta University.

Shri A. C. Guba: Has the Indian
Jute Mills Association any control
over this Institute?

Shri Mahtab: Yes; on the Board of
Management where there are Univer-
sity representatives. As a matter of
fact this has been organised and looked
after by the University itself, although
the finance comes from the Indian
Jute industry.

Shri A, C. Gubha: May I know the
f:ggosition of the Board of this Insti-

Shri Mahtab: I have not got that.
Government have nothing to do with
this Board. It is a University affair.

YARN

+*2043. Shnn 8. C. Samanta: (a) Will
the Minister of Commerce and Indus-
fry be pleased to state the number and
names of cotton mills that produce
yarn?

(b) What was the amount of yarn
rod;xced in the years 1943. 1949 and
9507
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(c) Was any amount imported and
exported in those years; and if so, how
much year by year?

(d). How much yarn was &llot
%x;dgd?lifvem;ld tg ]the State of ‘wfﬁ
ngal for hand looms in the v
1948, 1949 and 14%0? ¢ Years

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) to (c). A
statement is laid on the Table of the
House. [See Appendix XXIII, an-
nexure No. 26.]

(d) A statement of yarn allocations
and deliveries to West Bengal is laid
on the Table of the House. [See
Appendix XXIII, annexure No. 26.]

The information regarding allocation
of yarn to the Handlooms in West
Bengal, during the years 1048, 1949
and 1950, is being obtained from the
State Government.

Shri 8. C. Samanta: The statement
shows that there are 103 mills that are.
producing yarn. May I know, Sir, how
many of those mills produce only yarn
and do not produce cloth?

Shri Mahtab: I require notice. It
the hon. Member wants it I shall let
him have the figure.

Shri 8. C. Samanta: In the case of
mills which produce both yarn and
cloth is there any specific quota for
its consumption?

Shri Mahtab: The composite mills
are required to produce what is called
surplus yarn for the use of the hand-

loom industry.

Shri 8. C. Samanta: In the case of
West Bengal the quantity of yarn
supplied in 1950 was 40,149 bales,
while the quantity allocated was 62,000
bales. May I know the reason for it?

Shri Mahtab: I lave already ex-
plained that in 1950 a large quantity
of yarn was allowed to be exported
and that has resulted in the shortage
and that is going to be removed very
goon. Therefore although allocations
were made in 1950 to the different
States, the Mills did not supply, be-
cause they preferred to export.

Shri 8. C. Samanta: May I know
whether both  indigenous yarn and
imported yarn are supplied to the
handlooms?

Shri Mahtab: With regard to im-
ported yarn, licences were issued last
year to import yarn, but I do not
think much was imported. Even then
all the allotments are made to the
State, and as soon as allotments are
made to the States the State Govern-
ments distribute them according as

they decide.
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Shri Rathnaswamy: In view of the
acute shortage of yarn in this country,
is it the policy of the Government to
restrict the export of yarn to foreign
;og;};ies and liberalise its import into
n

Mr. Speaker: This matter has been
dealt with already in the House.

Shri Mahtab: I can again say, Sir,
that export of yarn has been com-
pletely stopped.

Shri Kamath: Is the hon. Minister
in a position to state whether the hope
that he held out some time ago about
the overall position of yarn improving
by the end of this month, that is April,
is being fulfilled or realised?

Shri Mahtab: Yes, the yarn posi-
tion has steadily improved since
January. I have not got the production
filgures here. I shall circulate a state-
ment with regard to the production of
yarn and cloth to hon. Members. From
that they will see that the position is
steadily improving.

Shri V. J. Gupta: May I know what
is the stock position of yarn in Madras
State and whether it is sufficient to
meet the demands of the handloom
weavers in the Madras State?

Mr. Speaker: He is going to lay a
statement on the Table about the im-
provement in the position.

Shri Kamath: When will it be mad:
available?

Mr. Speaker: At his convenience.

TEXTILE EXPORT TO THAILAND

*3644. Shri Lakshmanan: Will the
Minister of Commerce and Industry
be pleased to stater

(a) the total value of textiles ex-
ported to Thailand during the years
1948, 1949 and 1950;

(b) the main varieties of cloth ex-
ported during these years and their
respective quantities; and

(¢) whether it is a fact that, due to
keen competition from Japan we are
losing our market?

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) The ‘total
values of textiles exported to Thailand
during the years 1848, 1949 and 18560
amount to 5-2, 33-2 and 67-8 lakhs of
rupees respectively.

(b) The main varieties of cloth ex-
ported during 1948, 1949 and 1950 and
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their respective quantities are as
under:

Grey White

1048 *02 mil. yda. * 04 mil. yds.
1949 178 ,, ‘69 .,
1950 2 40 ” ”" 2‘ 96 ” ””
Colourcd Total

1048 +26 mil. yds. -32 mil. yds.
]949 * 79 »” ”” 3 26 ”» 9
1950 2:18 ITINYY 7 54 »w

(c) No, Sir.

Shri Lakshmanan: May I know
whether it is a fact that we have not
been able to meet our commitments
in the matter of supply of textiles to
Thailand during 1849 and 1850 and
that Japan is exploiting that situation?

Shri Mahtab: I do not know whether
Japan is exploiting the situation, but
the figures go to show that our export
to Thailand is increasing. Therefore I
do not think that Japan is a competitor
in the field. But it is possible that we
might not have fulfilled all the com-
mitments because of shortage here.

Shri R. K. Chaudhuri: May I know
if dhoties and sarees were also included
in the varieties of cloth which were
exported to Thailand?

Shri Mahtab: I am sorry I cannot
exactly say, but the categories, as I

mentioned, are grey, white and
coloured.

Mr. Speaker: He is not able to give
the figures for dhoties and sarees
separately.

Pandit Munishwar Datt Upadhyay:
May I know what articles we import
from Thailand?

Shri Mshtab: Those details are not
with me at the moment.

Shri T. N. Singh: May I know what
is the gap, roughly, between the prices
of Japanese textiles and our textiles
sent to Thailand?

Shri Mahtab: I am sorry I cannot
give those figures now.

Kaka Bhagwant Roy: Has the Gov-
ernment recelved complaints from the
Siam Government or from the mer-
chants there that the goods supplied
are not according to the samples and,
if sq, may 1 know what steps Govern-
ment propose to take to check up the
goods before delivery?

Mr. 8 r: This aspect had been
raised bm Shiva Rao in connection
with another question and also dis-
cussed in thre House.
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Shri R. Velayudham: May I know
whether it is on the basis of a bilateral
agreement with Thailand that we
export cloth to that country or on any
other ad hoc basis?

Shri Mahtab: It is not according to
any agreement—it is a sort of arrange-
ment between Thailand and ourselves.

PLANTS AND MACHINERIES FROM
JAPAN

*3645. Shri Lakshmanan: Will the
Minister of Works. Production and
Supply be pleased to state:

«a) whether Government have placed
any order for plants and machineries
from Japan;

«b) if so, what kinds of plants and
madcb'lneries have been ordered for;
an

(c) what will be the total worth of
these plants and machineries?

The Minister of Works, Production
and Supply (Shri Gadgil): (a) and
(b). Yes, Sir. Centrifugal and Rotary
Pumps Diesel Generating Sets, Auto-
matic Band Mill and Circular Saw
Anvil were ordered during 1950-51.

(c) Total value of the order aggre-
gates to Rs. 7,28,551.

Shri Lakshmanan: May I know
whether the goods under these orders
have been received; if not, when the
Government will be receiving the
goods?

Shri Gadgil: As regards the position
of the delivery of the items ordered, it
is not known completely. So I cannot
answer when they will be received.

Shri Lakshmanan: May I know
whether these plants and machineries
are available from other countries and,
it -so, how the Japanese prices com-
pare with those of other countries?

Shri Gadgil: Well, Sir, the answer
is that so far as Sewage and Rotary
Pumps are concerned the saving by
purchase from Japan is 70 to 75 ‘fe
cent. as compared to pumps of U.K.
origin; so far as Diesel Genera
Sets 500 K.W. are concerned, it is
per cent. as compared to stores of
U.K. origin; so far as Underground
Telephone Cables are concerneq it is
20 per cent. as compared to cables of
U.K. origin; and so far as Pin Insu-
lators are concerned it is 35 per cent.
as compared to Insulators of U.K.
origin and 100 per cent. as compared
to indigenous Insulators.

' wToT STen O ;. ¥aT /AT S '
AN FU FF oA 5 g9 wfiwd
v ¥e X feey W 2, @ fraifiw
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ATl i feamadt w7 ) o g7 I
feq or gwd g1 ?

[Lala Achint Ram: Will the hon.
Minister please state whether there are
some such portions of this machinery
also that could be lent to the displaced
persons as concessional loans?]

sftorsfos . & 7 @R § e
Tg qATE ¥G IAMS Y I5AT & |

[Shri Gadgil: I do not think it arises
out of this question.]

Shri Sidhva: May I know for what
purposes these plants and machinery
that have been ordered are intended
by the Central Governrnent?

Shri Gadgil: The purposes will be
known from the description of the
machinery. For what purpose pumps
arenused the hon. Member knows very
well.

Pandit Munishwar Datt Upadhyay:
May I know whether the Government
has placed any order for cottage in-
dustries machinery from Japan?

Shri Gadgil: These are the orders
placed. I do not know what other
orders were placed by State Govern-
ments. If the hon. Member wants an
answer to that I require notice.

Shri Sidhva: My question was
whether these pumps are required for
government works.

Shri Gautam: Sir, on a
order.

Mr. Speaker: There is only half a
minute left. If he raises a point of
order now, he will miss the answer.

Shri Gadgil: I am only concerned
with placing the orders and securing
the delivery. I am not concerned with
the purposes for which the State
Governments or the Central Govern-
ment place the orders.

Shri Sidhva: So is it on behalf of
the State Governments or on behalf
of some other Ministry of the Central
Government?

Shri Gadgil: I think they
the State Governments.

Mr. Speaker: The Question-hour |is
over.

Shri Gautam: Sir, the question is
that when some sup?lementary ques-
tions are put, you allow them, but ft
is left to the Ministers to say that the
question hardly arises out of it. Sir,
after you have allowed a question, is

point of

are for
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it for the Minister to give that ruling
and say that the question does not
arise, or that it cannot be answered
because it does not arise out of it?

Mr. Speaker: I think the position
should not be looked at from an
extra-legal point of view. If in the

opinion of the Minister the question
hardly arises or does not arise, I think
I cannot prevent him from making a
submission to the Chair; and if he
expresses the opinion, it is not a ruling
given by the Minister. It is only a
submission to the Chair. That is how
the thing should be looked at, and in
so far as the Chair is concerned, if
it does not direct a Member to put a
question and it does not direct a
Minister to answer a question,
it should be presumed that
the Chair is saving the time of the
House in not giving a ruling expressly
in words but impliedly.

Short Notice Question and Answer

TBRMIT POLICY OF PAKISTAN GOVERNMENT

Shri Sidhva: (a) Will the Minister
of Rehabilitation be pleased to refer
to the answer given to my starred
question No. 2368 on the 20th March,
1951 regarding permits to go to
Pakistan and state whether Govern-
ment have received any reply from
the Government of Pakistan to their
representation regarding the strict
.permit policy adopted by the High
Commissioner for Pakistan in India?

(b) If the reply to part (a) above
be in the negative, what steps do
Government intend to take in this
matter?

(¢) How many persons who desired
to visit Pakistan to see their ailing
relatives could not do so as it was not
possible to obtain certificate from the
Civil Surgeon, Pakistan?

(d) Is it a fact that recently the
Pakistan Government issued a state-
ment that such restrictions did not
exist on their side?

(e) It so, what answer has been
given to this incorrect statement?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) A reply
has been recelved. The Pakistan Gov-
ernment have suggested a Conference
at Secretariat level. This proposal is
being accepted.

(b) The question does not arise,

(c) As regards Indian Nationals
who want to visit sick relatives in
Pakistan, the permits are granted by
the High Commissioner for Pakistan
in India, and the information can only
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be given either by him or by the
Pakistan Government. It may be

stated, however, that on the whole the
number of Pakistani Nationals visit-
ing India is about eight times the
number of Indians going to Pakistan.

(d) and (e). The Government of
India are not aware of any statement
of this kind, but Khwaja Shahabuddin
in reply to a question in Pakistan
Parliament is reported to have said
that the statement made by India that
Pakistan Government have made very
strict rules for entry of Indians into
Pakistan, was based on an insufficient
appreciation of the situation. No reply
by India is necessary, as the rules of
the two Governments are well-known
to every body. Even the Pakistani
Press has been protesting against the
strict policy followed by the Pakistan
Government in the grant of permits,
and is acknowledging the liberal and
generous policy followed by the Gov-
ernment of India.

Shri Sidhva: The hon. Minister
stated that the Government of India
are not aware of any statement issued
by the Pakistan Government. At the
same time he stated that Khwaja
Shahabuddin has made a statement.
In view of the fact that Khwaja Shaha-
buddin is a Minister, may I know if
Government do not consider his
statement as on behalf of the Pakistan
Government?

Shri A. P. Jain: In his question the
hon. Member referred to a question
of a statement of another type. I am
referring to a statement which is
different from the statement which the
hon. Member had in mind. So in the
first instance I said that the Govern-
ment of India are not aware of any
statement of this kind and later on I
referred to the statement which
Khwaja Shahabuddin has made and
1 gave my opinion about it.

Shri Sidhva: May I know when this
Conference which the hon. Minister
stated the Pakistan Government have
accepted is likely to take place and
whether it is in India or in Pakistan?

Shri A. P. Jain: Very likely within
this month and in India.

Shri Hussain Imam: What is the
total number of visitors of Pakistan
Nationality to India and the total
number of Indian nationality to
Pakistan?

Shri A. P. Jain: The hon. Member
will remember that I gave definite
figures in this House a few days ago—
I repeat from memory—I think during
two months and a few days between
3,500 and 4,000 temporary mrmm
were issued by our High Commissioner
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and Deputy High Commissioners and
for every 8 permits that we have been
issuing Pakistan is issuing on an
average one permit.

Dr. Ram Subhag Singh: In view of
the fact thrat the Pakistan Government
is not generous in treating the Indian
nationals visiting Pakistan, despite the
fact that the number of Pakistan
nationals visiting India is about 8
times as big as the Indian nationals
visiting Pakistan, may I know whether
the Government of India propose to
take any steps on a reciprocal basis
with Pakistan?

Shri A. P. Jain: During the course
of the General Debate, I made it clear
in this House that international re-
lations are based on the principle of
reciprocity. I maintain that. But
before we take any step, we want to
appeal to the good sense of Pakistan
to remove the restrictions. If unfortu-
nately we are unsuccessful, then we
shall have to adopt certain steps which
may restrict our issue of permits.

Mr. Speaker: We will proceed to
the next business.

——

WRITTEN ANSWERS TO QUESTIONS
T{IET & 99 AR FUT

*24%. sft #To Two formret : wT
wiforeg g IO WAt qg qEEIE WY
e w6 fr
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TRADE AGREEMENT WITH SWEDEN

(*3619. Shri R. 8. Tewari: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether a new agreement about
trade and commerce has been conclud-
ed between India and Sweden;
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(b) what will be the practical policy
behind it; and

(c) what goods will be exported from
India to Sweden and which will be
imported from Sweden to India?]

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) to (c). No
formal trade agreement but a fresh
trade arrangement with Sweden for
the year 1951 has been concluded.
Coples of letters exchanged between
the two countries have been placed in
the Library of the House. It will be
seen therefrom that no quantitative
commitments have been made.

Under the arrangement both the
‘Governments have agreed to use their
best endeavours to promote trade and
shipping of the two countries. Imports-
into India from Sweden would be on
the same footing as from any other
country within the soft currency
group. On their part, the Government
of Sweden have extended to India the
recent liberalisation of imports made
by Sweden in respect of countries
which are members of Organisation
for European Economic Co-operation.

REMITTANCES FROM INDO-CHINA

Shri Nadimuthu Pillai:
Shri Bharati:
Shri R. Subramanian:

(a) Will the Prime Minister be
pleased to state whether it is a fact
that a Debt Settlement Agreement was
signed with Indo-China in 1949 remov-
ing the blockade of remittances from
Indo-China to India and allowing re-
stricted remittance facilities?

(b) Do Government propose to nego-
tiate for securing free remittance fu-
cilltje,s. with the Viet-Nam Govern-
ment?

(c) In view of the fact that Indian
Nationals feel that the Government of
India had failed to protect their in-
terests, do Government propose to take
up this matter giving top priority?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) Yes, Sir.
This agreement was signed on the
15th June, 1948.

(b) We have repeatedly taken up
the matter with the French Govern-
ment for an increase in the overall
sum of Rs. 50,000 per month at present
allowed for remittances from Indians
}ll;dllando-China to their families in

*3620.

(c) Every action is being taken to
safeguard the interest of Indian
pationals in Indo-China.
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Rice FROM INDO-CHINA

[ Shri Nadimuthu Pillai:
*3621. { Shri Bharasi:
| Shri R. Subramanian:

(a) Will the Prime Minister be
leased to state whether the authorities
rn Indo-China have allotted thirty
thousand tons of rice to India and if
s0, on what conditions?

(b) Is it a fact that the Indo-China
authorities agreed to take seventy
lakhs of rupees out of the above allot-
ment by equivalent piastres in Indo-
China?

(c) Do Government propose to dis
tribute the amount among the Indiar
‘Nationals owning business and interests
in Indo-China according to status?

(d) It not, what is the nature of
other proposals under consideration?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) An informal
offer of 30,000 tons of rice was received
from the authorities of Viet-Nam. No
conditions have been specified, not
even the price. An enquiry is proceed-
ing into the terms of this offer.

(b) No, Sir.
(c) and (d). Do not arise.

ARREST AT DELHI AIR PORT

*3622. Shri Kamath: Will the Prime
Minister be pleased to state:

(a) whether it is a fact thrat a number
of passengers bound for U. K. were
recently arrested at a Delhi airport;

(b) it so, whether forged passports
‘were found in their possession; and

(¢) whether an inquiry has been
held in the matter, and if so, with what
result?

The Deputy Minister of Externmal
Affairs (Dr. Keskar): (a) Yes.

‘(b) and (c). The matter is still
under investigation.

ExPORT AND IMrPORT FoLIiCY

*3623. Dr. Deshmukh: (a) Will the
Minister of Commerce and Industry be
pleased to state whether Members of
Parliament are associated with the
formulation of Export and Importi
Policy?

(b) If not, do Government propose
to associate them in future?

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) Apart
from the opportunity which Members
of Parliament have of debatinq in the
‘House and thereby influencing the
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formulation of the Export and Import
Policy of Government, the Standing
Advisory Committee of Parliamen*
attached to the Ministry has through-
out taken the keenest interest in
matters connected with Export and
Import Policy and has been Rept fully
in the picture in regard to changes
made therein. Members of Parlia-
ment have also been given seats on
the Import Advisory Council and the
Export Advisory Council. Further-
more, only recently the Estimates Com-
mittee appointed by ithe House has
made a thorough examination of Im-
port and Export Policy.

(b) Does not arise.
Cess oN ExporT OF CoTTON TEXTILES

*3629. Dr. Deshmukh: (a) Will the
Minister of Commerce and Industry be
pleased to state whether there is any
cess levied by Government after 27th
November, 1947 on cotton textiles and
yarn exported from India and if so,
&llllat lsdtlf\e r:;l'cze',{ahncli\I what is the cess

ected from ovember,
31st March, 19517 er, 1047 dll

(b) Is there any specific pu
which the cess is imli.;osed?p TPose for

{c) Is it a fact that Government has

%‘e?z‘t‘illaence F‘?des. %332%,837 as Cotton
nd colle

November, 19477 up to 27th

(d) Has thi;
sincer s amount been added to

e) Is there any scheme before
Government for spending this amount?
(f) Do Government propose to in-
tensify growing of bette
cotton in the gcountry‘.'e r aod  more
The Minister of Commerce and In-
dustry (Shri Mahtab): (a) No, Sir.

(b) Does not arise.

(¢) The balance of the Cotton Tex-
tile
H Rzurzlgz\;izt’lb;}.xe Government todate
(d) No, Sir,
(e) Yes, Sir.
(f) Yes, Sir.

RECOMMENDATIONS orF THE FiscaL
CoMMISSION

*3630. Dr. Deshmukh: (a) Will the
Minister of Commerce and Industry be
pleased to state whether the considera-
tion of the recommendations of the
Fiscal Commission has been completed?

(b) If so, do Government propose to
lay on the Table of the House a state-
ment showing the decisions taken and
;he’steps taken to implement them so
ar?

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) and (b). I
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would invite the hon. Member’s atten-
tion to the reply given by me on the
8th March 1951 to starred question
No. 1978 by Shri Barman. I may add
that as the, hon. Member is aware, a
Bill for the establishment of a perma-
nent statutory Tariff Commission has
since been imtroduced in Parliament.

SinpRr FERTILIZER FacmOomw

%3639, Prof. 5. N. Misra: Will the
Minister of Works, Produciion and
Supply be pleased to state whether
the managerial set-up they want t{o
provide for the Sindri Fertilizer
Factory is sought to be revised after
Shri K. C. Neogy's refusel to accept
the Chairmanship of the proposed
Board?

The Minister of Works, Production
and Supply (Shri Gadgil): No, Sir.

Corree

%3646, Shri M. V. Rama Rao: Will
the Minister of Commerce and Indust
ry be pleased to state:

(a) the estimated quantity of pro-
duction of Coffee of all varieties ex-
pected during the current erop year;

(b) the estimated requirements of
Coffee for Consumption in India during
the current crop year;

(c) The basis on which these esti-
mates are made;

(d) whether Government propose to
Allow export of Coffee during the
current crop year and if so, the policy
of Government in regard to caffee
prices ‘within India?

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) 19,000 tons
approximately.

(b) 18,000 tons approximately

(c) The estimates of production are
based on the periodical cr returns
received by the Indian Co Board
from representative estates and re-
ports received from the pool agents
and fleld staff of the Board.

The estimates of internal demand
are based on the quantities of coffee
released from the coffee pool and the
trends of the market and price levels.

(d) Yes, Sir. Government is keenly
watching the price trends of coffee
and the Indian Coffee Board have
already been asked to give the matter
of internal prices their serious con-
sideration.

CorrEe CHigr MARKETING OFFICER

*3647. Shri M. V. Rama Rae: Will
the Minister of Commerce and Indust-
‘ry be pleased to state:

(a) whether a new incumbent has
been appointed to the office of the
50°'PSD
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Coffee Chief Marketing officer in the
early part of March 1951;

‘ (b) the name and qualifications o
nis officer;

(c) the practice followed in the mak-
ing of this appointment since the con-
stitution of the Coffee Board?

The Minister of Commerce and In-
dustry (Shrt Mahtab): (a) No, . Sir.
The matter is still under consideration.

(b) Does not arise.

(c) Government lrave not followed

any fixed procedure in the past in
making appointment to the post.

PEPPER

*3648. Shri Iyyunni: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the acreage of land where pepper
is growm;

(b) the quantity of pepper produ-
ced State-wise;

(c) the quantity exported outside;
and

(d) the export duty collected on the
same in 1950-51?

The Minister of Commerce and In-
dustry (8hri Maktab): (a) to (c). I
lay on the Table of the House two
statements, containing the required
information [See Appendix XXIII,
annexure No. 27.]

(d) About 4-08 crores of rupees.

RUBBER

*3649. Shri Iyyunml: Will the Minis
ter of Commerce and Indusiry be
pleased to state:

(a) the quantity of rubber produce:i
ir:mthe country Statewise in 1950-1951;
a

(b) the quantity that i{s used here
for the manufacture of goods?

The Minister of Commerce and In-
dustry (S8hri Mahtab): (a) The quan-
tity of raw rubber produced in India
statewise during the year 1950:

Travancore-Cochin 13,258 tons.
Madras 2,000 tons.
Coorg .‘;)2127 t%ons.
Mysore ns
Andamans __2 toms.
15,599 tons

(b) 20,000 tons approsimately.
ADULTERATION OF EprsLr O1L
+3650. Shri Biyani: Will the Minister
of Works, Production and Supply be

pleased to state:

(a) whether there s any large
scale adulteration of edible oil with
liquid paraffin and other mineral ofls;
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(b) whether it is a fact that Govern-
ment are contemplating to stop or
hage stopped, the import of white oil;
an

(c) what steps the Government pro-
pose taking for preventing such adul-
terations?

The Minister of Works, Production
and Supply (Shrl Gadgil): (a) Reports
have been received that Liquid Para-
fMn and other Mineral Oils are being
used for adulteration of edible oils.

(b) The import of white oll has
been totally banned since 1948.

(c) Government have taken the
following steps to see that white oil
and other mineral oills are not used
for the adulteration of edible oils:

(1) Import of white ofl from abroad
has been completely banned.

(2) Al deliveries of indigenous
white oll are being made by
the ofl companies against a
guarantee that the oil will
not be used for adulteration
of edible oils. The oil com-
panies have been asked to
submit monthly statements of
white oill sales to the State
Governments to enable the
State authoritlies to keep a
strict watch over the use of
this ol in their respective
jurisdictions.

(3) Import of other Mineral Olils
suc as Transformer Oil,
Switch Oil, Insulating Oil,
Medicinal Liquid Paraffin, and
White Spindle Ofl, which are
also reported to be in use as
adulterants, has been restricted
to a considerable extent.

-
(4) The question of denaturing
these mineral olls is also
under the active consideration
of Government. All FElectrical
undertakings in the country
have been instructed that
used Transformer Ofl should
not ordinarily be disposed of
by them, but in case it is
necessary to do so due to
large accumulation, the oil
should be denatured before
disposal.

(8Y All State Governments have
been advised to take stringent
measures under the Pure
Laws to stop this mal-
practice.

6) A proposal to enact cemtral

© legislation for the prevention
of adulteration of food-stuffs
and edible ofls etc. is under
the active consideraton of
Government of India.
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ESTIMATES CoMMITTEE (RECOMMENDA-
TIONS ON SALT)

*3651. Shri B. K. Das: Will the Minis-
ter of Works, Production and Supply
be pleased to state:

(a) whether any decision has been
taken on the recommendations of the
Estimates Committee on “salt”; and

(b) if so, how far they will be im-
plemented and by what time?

The Minister of Works, Production
and Supply (Shri Gadgil): (a) and
(b). The recommendations of the
Estimates Committee with regard to
“salt” are under the active considera-
tion of Government, but no decisions
have yet been taken. I am not there-
fore in a position to say now how far
&:y will be implemented and by what

e.

SALT PRODUCTION ON WEST BENGAL
CoasTt

*3652. Shri B. K. Das: Will the
Minister of Works, Production and
Supply be pleased to state:

(a) what progress has been made
gith regard to the scheme of produc-

on of salt on the sea coast of West
Bengal; and

(b) whether it i{s proposed to allot
some of the areas to co-operative
societies for tlre industry?

The Minister of Works, Production
and Supply (Shri Gadgil): (a) The
French Experts appointed by the West
Benga} Government for examining the
possibilities of establishing amlzarge
scale modern salt factory have recently
submitted their report, which, I under-
stand, is now under the consideration
of the State Government.

(b) The allotment of any portion of
this area to Co-operative Socleties is
the concern of the Government of
West Bengal, who will consider the
matter sympathetically if the scheme
is sanctioned atter the site for the
factory is finally selected.

INDUSTRIAL D1SPUTES

*3654. Shri S. N. Binha: Will the
Minister of Labour be pleased to state:

(a) the number of industrial dis-
putes in Central undertakings in 1950
together with the number of workers
involved and man-days lost industry-
wise; and

(b) the number of disputes settled

_by (1) mutual negotiation; (ii) concili-

ation; and (iii) arbitration?

The Minister of Labour (Shri Jag-
jivan Ram): (a) and (b). Information
is available only in respect of disputes



3741 Written Answers

which , led to strikes in “Central
%%I:’eere' u?dertacll:ings (viz., Central

roment undertakings, raliways,
mines, oilfelds and major orts).ayA
statement showing the required infor-
mation is placed on the Table of the
House. [See Appendix XXIII, an-
nexure No. 28.]

ADDITIONAL GROUND RENT

*3655. Shri 'Deshbandhu Gupta: Will
the Minister of Works, Production and
Supply be pleased to state:

(a) the number of house owners who
have agreed to pay 24 per cent. addi-
tional ground rent on the market value
of land for purposes of building up
additional bungalows in their com-
pounds in New Delhi since the notifi-
cation was issued by the Government
of India on the subject;

(b) the amount of additional ground
rent so realised; and

(c) what is the market rate at which
these lands have been assessed for
purposes of calculating Government's
share in the unearned income?

The Deputy Minister of W
Production and Supply (Shri Bomnn-
gohain): (a) Nil

(b) and (c). Do not arise.

Lanps SoLp OR LEASED IN NEw
DELHI

*3656. Shri Deshbandhu Gupta: Will
the Minister of Works, Production and
Supply be pleased to lay on the Table
of the House a statement showing (i)
the total amount realised by the Delhi
Land and Development Department as
premium on the lands sold or leased
by the Department in New Delhi upto
the end of 1950;

(li) the amount realised as ground
rent by the Department on” these lands
every year up to the end of 1950; and

(iii) the number of cases in which
the ground rent has been increased by
the Department on the original rates
and the maximum extent to which the
rateg’ have been increased in any
case’

The Minister of Works, Production
and Supply (Shri Gadgil): (1) to (iii).
A statement containing the required
information upto the end of March
1950 is placed on the Table of the
House, as desired. [See Appendix
XXIII, annexure No. 29.]

STARCH FACTORY AT AHMEDABAD

*3657. Shri Balwant Sinha Mehta:
‘:) Will the Minister of Commerce and
dustry be pleased to state how much
maize has been allotted to the newly
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re-opened starch factory at Ahmeds-
bad?

(b) What is the total consumption
of cereals in all the starch fagtories
in India?

(c) What is the feeding area of all
these factories?

(d) Do these factories import direct-
ly or buy their requirements in the
open market?

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) The Anil
Starch Products Ltd., Ahmedabad, and
the Hindustan Colour Chemicals and
Manutacturing Co. Ltd., Alrmedabad,
which have been newly re-opened have
been allotted 3318 tons and 2640 tons.
of maize respectively.

(b) On account of shortage of food,
the starch factories have not been
working to their full capacity and have
been utilising deteriorated foodgrains
whenever available and whatever
maize that could be procured by them
from abroad.

On the basis of productive capacity
of all the starch factories the total
consumption of cereals is estimated at
1,06,000 tons per annum.

(c) The feeding areas are indicated
by the factories situated in the various
zones as below:

Bombay Province
East Punjab
U.P.

Central India
Delhi

Jaipur

Gwalior

Hyderabad (Deccan)

(d) As there is control over food-
grains, starch factories cannot buy
their requirements from the o?en
market. They are, however, permitted
to import their requirements of raw
materials from abroad against import
licences granted to them.

e e e o A O

REHABILITATION OF MUSLIMS IN
AssaM

+3658. Maulvi Falmur Ali: (a) Wil
the Minister of Rehabilitation be
pleased to state what is the amount
estimated by Government necessary
for rehabilitation of each Muslim
family displaced from Assam during
the course of disturbances last year
and subsequently returned to Assam?

b) What is the number of displaced
pe:'sgns or others who are stlll in occu-
pation of the lands or houses of thess
displaced Muslims?



3743 Written Answers

The Minmister of State for Rehabili-
tation (Shri A. P. Jain): (a) Rebabili-
tation assistance varies according to
the circumstances of individual
families, but generally speaking since
lands and houses are being restored to
the returning Muslims in Assam ad hoc
grants or loans upto Rs. 200 per family
have been found sufficient for their
rehabilitation.

(b) In Goalpara and Kamrup
Districts which were mostly affected,
lands have been restored to 29,344 out
of 31,808 families of returning Muslims.
Figures from other districts are not
yet available.

Prastic INDUSTRY
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Enclave are being sold to foreign
countries?

(b) How do these terms compare
with those on which the Government
of India are purchasing lands for their
Embassies and Missions abroad?

The Deputy Minister of Works,
Production and Supply (Shrl Bura-
gohain): (a) A copy of the standard
perpetual lease deed form containing
the terms on which lands in the
Diplomatic Enclave (Krishna Nagar)
are being sold to foreign countries is
placed on the Table of the House.
I[qSee30 Al\ppendix XXIII, annexure

0. 30.

*3659. Shrl S. V. Naitk: Will the.t‘/:jm (b) In this connection I would draw
Industry

Minister of Commerce and
be pleased to state:

(a) what was the output of the
Indian plastic industry during the
years 1949 and 1930 in rupees;

(b) the value of plastic goods im-
ported and exported in the years 1949
and 1950;

(c) whether the industry is depend-
ent upon home market for all the raw
materials required;

(@) if not, the value of the imported
raw materials for this industry; and

(e) what steps are being taken to
make this industry depend upon the
home market for the raw materials?

The Minister of Commerce and In-

dustry (Shri Mahtab): sa) 1949—
Rs. 220 lakhs approximately, 1950—
Rs. 319 lakhs approximately.

(b) Information is being collected
and will be placed on the Table of tire
House later on.

(¢) No, Sfir.

'(d) Information is being collected
and will be placed on the Table of
the House later on.

(e) Most of the plastic raw materials
are obtained from basic chemicals like
Phenol, Urea, Formaldehyde, Styrene,
Calcium Carbide etc., the production
of which has not so far been estab-
lished in the country on an economical
scale due to lack of sufficient demand
for plastic raw materials. As a pre-

nary step towards the establish-
ment o roduction of plastic raw
materials from imported chemicals,

the moulding branchr of the industry
has been given all possible assistance
for expansion.

PRICE 6r LAKD IN EMBASSIES ENCLAVE

*3660. Babu Gopinath Singh: (a)
will the Minister of Works, Production
and Sopply be pleased to state the
terms on which lands in the Embassies

&

-

the attention of the hon. Member to a
reply given by Dr. Keskar on the
floor of the House on 11th April 1951,
from which it will be seen that the
Governments of countries where Gov-
ernment of India have purchased lands
do not directly concern themselves
with this matter though occasionally
their help is sought indirectly .and that
the Government of India have so far
purchased lands and buildings for
their Missions abroad by negotiation
with private parties. The question of
comparing terms does not therefore
arise. I may however mention that the
Kenya Government have leased to
Government of India 5-8 acres of land
distributed in several plots in Nairobi
at a premium of Rs. 11,598 and annual

vent of Rs. 2,126 for a period of
99 years.
YARN Quota To Power Looms 1IN
DeLut

*3661. Shri Sidhva: (a) Will the
Minister of Commerce and Industry be
pleased to refer to the answer given to
my starred question No. 2523 on the
26th March 1851 regarding represen-
tation from Delhi Newar and Tape
Weaving Association and state whether
the full quota of yarn on the basis of
their single shift working applied to
only one power-loom factory in Delhi
State or to all power-loom factories?

(b) What is the average consumptior;
of cotton yarn in a single shift per
cloth power loom per month?

(c) What were the actual supplies
of yarn from 1st May 1950 to 3lst
March 1951 made to Ajudhia Textile
Mills and the rest of the power looms
and hand-looms in Delhi State?

sgz Is it a fact that certain mills in
Delhi State derived their allocations of
yarn directly from the mills at ex-mill
prices and others through the medium
of whole-salers and if so, why is there
this distinction?
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The Minister of Commerce and In-
dustry Shri Mahtab): (a) The
Ajudhia Textile Mills employing over
300 powerlooms is supplied full quota
for one shift and four other power-
loom factories operating 33 power-
looms in all pro-rata supplies.

(b) The consumption depends on
the count of yarn used, width of the
loom, number of picks and reeds and
the average speed of a loom. Por pur-

es of fixation of yarn quota, the

lhi State have fixed 350 lbs. in =

month of 25 working days as the

average monthly consumption of

yarn of 18s in a single shift

per powerloom of average width of
40 inchres.

(c) During the period 1st May 1950
to 31st March 1951, the Ajudhia Tex-
tile Mills and the rest of the power-
looms, handlooms Hoslery Machines,
Newar and Tape Manufacturers etc.
were supplied 3,8804 and 2,184 bales
of yarn respectively.

(d) Yes. Some of these factories
used proceased on beams and
bobbins and it is essential that their
supplies come direct from the mills.
Thus only such factories receive direct
suppifes from the Mills. Others using
hank yarn get their supplies through
whole-salets.

PRrRoVIDENT FOND or DIsprAcID
TEACKERS

*3662. Glani G. S. Musafir: Will the
i\/[hli;t;r of Rehabilitation be pleased
0§ :

(a) whether any settlement has been
arrived at between the Governments
of India and Pakistan regarding the
transfer of Provident Punds of dis-
placed teachers from Pakistan; and

(b) if the answer to part (a) above
be in the affirmative, what arc the
terms of the agreement?

The Minister of State for Rehabili-
tation (Shrt A. P. Jain): (a) and (b).
A statement showing the arrange-
ments arrived at between the Govern-
ments of India and Pakistan has been
placed on the Table of the House.
r[“.Seem )Appendix XXIXI, annexure
0. .

GRANT 20 MADHYA PRADESH FOR
HaNDLOOM INDUSTRY

*3863. Shri Kannzsmrwar: ‘:) Will the
Minister of Commeree and Indusiry be
pleued to state how much amount
out of the allotment of rupees ten
lakhs ?rovided by the Government of
India for the purpose of development
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of bhandloom industry, hes -beem ad-
vmedtouadhya Pradesh Govern-
ment up-to-date

(b) Is it a fact that an amount of

490,000 has recently been granted to

Madhya Pradesh Goverament for the
purpose mentioned above?

The Minister of Commerce and In-
Gustry (Shri Mahtsb): (a) The Gov-
ernment have sanctioned a grant of
Rs. 15,595 to Madhya Pradesh out of
tire Handloom Development Fund.

(b) No.

TRADE FACILITIES FOR INDIANB IN
PorTUGUESE EAST AFRICA

*3664. Shri Kamath: Will the Prime
Minister be pleased to state:

(a) whether it is a fact that the
Portuguese Governsnent have
recently restricted trade facilities for
Indian nationals in Portuguese Colonies
in East Africa;

(b) if s0, the total number of
Indians affected by the Portuguese
Government's decision;

(c) whether Portugal has communi-
cated to India her grounds for such a
decision; and

(d) whether Government propose to
take any steps in the matter, and if
80, what?

The Deputy Minister of External

Aflairs (Dr, Keskar): (a) to (dg.

govmu oa'hfvm% being
: o ries are

made about the cosrectness of the re-

ports and information, when availeble,

WLl be 1aid on the Table of the Houwse

RENY POR HAVELY SARWAN NaTe

*3865. Pandit Thakur Das Bhargava’
(a) Will the Minister of Rehabiittatios
be pleased to state whether it 15 o
ftzctx that Havell Sarwan Nath situate
a u
the 28th October, 1847, under Circular
No. 490/RC for Kurukghetra Refuges
Camp and was de-requisitioned on the
30th January, 19507

(b) Is it a fact that the District
Magistrate, Karnal, fixed Rs. 62 per
mensem-as rent of the said annu?

(¢) Is it a fact that, in spite of re-

m reminders and requests, no rent

been peid so far to the Mahant

f) anager) of the IMaved by the
irector General of Health

{n lpita of deflnite .ins
from 'the Ministry of . g:mhnr

(d) Do Government pro
theuntdneandlfio.vben? nt T oW
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The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) Haveli
Sarwan Nath situated at Kurukshetra
was requisitioned on 28th October
1947, by the District Magistrate,
Karnal. It was de-requisitioned on
14th December 1949.

(b) Yes.

(¢) Rent has not been paid for Haveli
Sarwan Nath by the Director General
of Health Services as it has to be
paid by the Management of the Shri-
mad Bhagwat Gita High School, to
whom the building was handed over.
We had, however, requested Director
General of Health Services to settle
the question of payment of rent at an
early date.

(d) No. The Director General of
Health Services hras already requested
the Gita High School for meaking the
payment at an early date.

INSPECTION Or PUBLIC BUILDINGS

*3667. Shri Sanjivayya: (a) Will the
Minister of Works, ction and
Supply be pleased to state whether the
Government engineers examine im-
portant public buildings in Delhi

iodica and whether they fix the
fe of such buildings?

(b) Was any such examination con-
ducted with regard to the “Delhi
Clock Tower"?

The Minister of Worh,) Production
and Supply (Shri Gadgil): (a) Yes.
All Central Government buildings
under the administrative control of
the Central Public Works Department
are examined periodically by Govern-
ment Engineers. At such tions
the life of a building is not fixed. The
buildings are inspected from the point
of view of structural soundness and
it they are found unsafe, they are
declared as such.

(b) As the Clock Tower was not
-under the control of Central Public
Works Department it was not examined
by Government Engineers.

EXPENDITURE ON EMBASSIES

246. Dr. M. V. Gangadhara Siva:
Will the Prime Minister be pleased to
state the expenditure incurred by
Government on each of our Embassies
and the High Commissioners offices in
foreign countries during the year end-
ing Marcly 19807

The Deputy Minister of External
Affairs (Dr. Keskar): I lay on the
Table of the House a statement show-
ing the expenditure incurred on each
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of the Indian Missions abroad. [See
Appendix XXIII, annexure No. 32.}

BILATERAL TRADE AGREEMENTS

247. Shri A. C. Guha: (a) Will the
Minister of Commerce and Industry
be pleased to state with how many
and what countries India has bilateral
trade agreements?

(b) What percentage of our foreign
trade is covered by each of these
countries, showing import and export
separately?

(c) What increase or decrease
has there been witlr each of these
countries as a result of these trade
agreements?

The Minister of Commerce and In-
dustry (Shrli Mahtab): (a) India has
at present bilateral trade agreements
with eleven countries, namely; (1)
Austria, (ii) Egypt, (iii) Finland, (iv)

. Germany, (v) Hungary, (vi) Indonesia,

(vil) Norway, (viii) Pakistan (ix)
Poland, (x) Spain, and (xi) Sweden.

(bz A statement showing the share
of bilateral trade agreement countries
(excluding Pakistan) in the Sea-borne
and air borne trade of India is placed
on the Table of the House. [See
Appendix XXIII, annexure No. 33.]

As regards Pakistan, the only com-
glete years of trade with that country
as been 1948-49 during which Pakis-
tan's share in the total trade of India
was as follows:

(1) Imports—17-5 per cent.
(ii) Exports—16-7 per cent.

(c) There has been an improve-
ment in trade with these countrles on
account of various factors. It is not
possible to assess the quantum of in-
crease due to trade agreements alone.

CEMENT PRICES

248. Dr, Deshmukh: (a) Will the
Minister ot Commerce and Industry
be pleased to state the average price
of cement per bag fixed by Govern-
ment since 1945?

(b) What have been the variations.
and on what date were the changes
ordered?

(c) Do Government contemplate re-
duction of price in view of greater pro-
duction?

The Minister of Commerce and In-
dastry (Shri Mahtab): (a) and (b). A
statement is laid on the Table of the
House. [See Appendix XXIII, an-
nexure No. 34.]

(c) No, Sk
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POWER-DRIVEN Pumrs

249. Shri Jmani Ram: Will the
Minister of Works, Production and
Supply be pleased to state:

(a) the number of power-driven
pumps purchased by the Government
of India; and

(b) the.number given to the differ-
ent States?

The Minister Works, Production
and Supply (Shrl Gadgil): (a) The
total number of power-driven pumps
purchased by the Government of India
during the last three financial years
is as below:

1948-49 1949-50 1950-51.

217 282 559
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(b) The total number of
driven pumps given to the different
States during the last three financial
years is as below:

States 104840 1049-50 1950-51
(1) Bihar 120 .. .
(3) Uttar Pradesh 74 88 31
(3) Bombay 2 . .
(4) East Punjab 10 17 120
(5) Madros . 2 4
(6) Bhopal .. . 132
(7) Jammu and

Kashmir 2 .
Toran 218 106 267
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Monday, 30th April, 1951

The House met at Half Past Eight
of the Clock.

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

9-36 AM.
PAPERS LAID ON THE TABLE

STAPEMENT OF LOWEST TENDERS NOT
ACCEPTED BY INDIA STORE DEPART-
MENT, LONDON.

The Minister of Works, Production
and Supply (Shri Gadgil): I beg to
lay on the table a copy of the half-
yearly statement of cases in which the
lowest tenders have not been accepted
by the India Store Department,
London. [Placed in Library. See No.
P-165/51].

EOVENMENT OF PART C.STATES
BILL

The Minister of States, Transport
and Railways (Shri Gopalaswami): I
beg to move for leave to introduce a
Bill to provide for Councils of Advisers
in certain Part C States and for Legis-
lative Assemblies and Councils of
Ministers in Himachal Pradesh and
Vindhya Pradesh.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for Councils
of Advisers in certain Part
States and for Legislative Assem-
blies and Councils of Ministers in
Himachal Pradesh and Vindlya
Pradesh.”

The motion was adopted.

Shri Gopalaswami: Sir, I introdu~e
the Bill.

129PS.

.

7747

REPORT OF THE EXPERT
COMMITTEE (PRINTING)

The Deputy Minister of Works, Pro-
duction and Supply (Shri Buragohain):
In February 1950 Shri Ramnath
Goenka, Chairman of the Expert Com-
mittee (Printing) addressed a letter to
the Secretary, Works, Mines and Power
Ministry, stating that he was forward-
ing two copies of the report of the
Committee, one signed by the Chair-
man alone and the other signed by ail
the Members of the Committee and
that the former repnrt in which the
Chairman had carried out certain
alterations under authority -given to
him by his colleagues should be treated
as the report of the Committee. In
actual fact only one report, i.e., the
report signed by the Chairman was
delivered by the Secretary of the Com-
mittee in March 1950 and was printed
for official use. It appears that the
Secretary of the Committee retained
with him the other copy signed by &ll
the Members of the Committee.

In July 1950, Mr. Rauleder, one of
the Members of the Committee, on his
return from the Continent, when asked
to sign that report, wrote to the Minis-
try saying that the report was wrong
in several aspects and that he proposed
to discuss the matter with the Chair-
man, Shri Goenka. He later informed
the Ministry that it had been decided
by the Chairman to revise the report
Mr. Rauleder was reminded three
times about the necessity of recasting
the report without delay and finally
a telegram was sent to him in Novem-
ber 1950.

As no progress was made on the re-
casting of the report, on 9th January
1951, Joint Secretary in the Works,
Mines and Power Ministry, wrote a
letter to Shri Goenka requesting him
to expedite the revision of the report
and suggesting to him that the Mem-
bers of the Committee may again meet
and finalize it. Shri Goenka was re-
minded again by Joint Secretary on
the 10th February 1951. In his subse-
quent communications to the Joint
Secretary, Works, Production and
Supply Ministry, Shri Goenka
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mentioned that Mr. Rauleder had in-
foqneq him that he had not done any-
thing in regard to the report as the
payment of some of his dues was not
settled by the Government of India.
He also suggested that a copy of the
original draft signed by all the Mem-
bgrs of the Committee may be sent to
him so that he may amend it and send
" it to Government. I might mention in
this connection that the alleged non-
payment of Mr. Rauleder’s bills was
never referred to, prior to this, by
Mr. Rauleder or by Shri Goenka, as
being the cause of the delay in the
finalisation of the report of the Expert
Committee. Further the only bill of
Mr. Rauleder which is outstanding is
for an amount of £99-14-10, being the
amount stated to be spent by him in
excess of Rs. 4,000 which was the
maximum limit laid down by Govern-
ment for the purpose of reimburse-
ment of his .expenses on the Continent.
The original signed copy of the drafi
report was, as has already been men-
tioned, retained by the Secretary of
the Committee who was therefore
requested to return it immediately and
this fact was communicated to
Shri Goenka by Joint Secretary,
Works, Production and Supply Minis-
t#ry. It appears from the communica-
tion received by the Controller, Prirt-
ing and Stationery from the Secretary
of the Committee that he is now in
correspondence with Shri Goenka in
this matter.

Prom the above brief recapitulation
of the steps taken by the Ministry to
have the Expert Committee’s report

finalised it will be seen that Mr. Raule- -

der was reminded four times (includ-
ing one telegram) and thereafter Joint
Secretary, W. P. & S. Ministry wrote
to Shri Goenka gn two occasions in
the same connection.

Shri Sidhva (Madhya Pradesh):
Mr. Goenka is not here to hear the
statement.

Mr. Speaker: It is rather unfortu-
nate; but it cannot be helped. If the
hon. Member had given notice that he
would remain absent today, I wou'd
not have permitted the hon. Minister
to make his statement today.

Dr. Deshmukh (Madhya Pradesh):
Would it not be better that such state-
ments are made when the hon. Mem-
bers are present.

Mr. Speaker: If after a statement is
made, any correction about a wrong
statement has to be made it shrould be
made as early as possible. Therefcre.
the hon. Member who has given notice
of a half<hour discussion should have

at least communicated his proposed
absence to the Parliament Secretariat.

Dr. Deshmukh: I think three weeks
have passed since that notice was
given.

Mr. Speaker: It is not so old; no*
three weeks have passed. That will
again confirm my point of view that
the statement should be made as early
as possible.

"EXTENSION OF SESSION OF
PARLIAMENT

Shri Sarwate (Madhya Bharat): On
a point of information, Sir, we have
received a Bulletin from the office that
the time has been extended this time
up to 23rd May. May I know whether
this is the final extension?

Mr.' Speqker: It is more than any-
body in this House including the hoa
the Leader of the House can say. It
is all a question as to how long the
House wishes to sit for discussion of
important measures before the House.
If the discussions end by that time,
certainly, that would be the :inal date.
If hon. Members are anxious to go on
with discussions of details, then, we
shall sit up to the time when the dis-
cussions end. That would depend on
the ending of the discussions. -

Shri Sidhva (Madhya Pradesh) : May
I be permitted to state in this connec-
tion that the delay is caused on
account of the Delimitation Committee
report not being placed on the Table
of the House. In this connection, it is
presumed that only 20 days after the
placement of that Order, it could be
considered. May I draw your attention,
Sir, for the purpose of drawing the
attention of Government, to the fact
that this is not correct......

Mr. Speaker: Order, order; he need
not enter into that argument.

Shri Sidhva: Therefore, I .submit....

Mr. Speaker: I know the whole
thing. The date has been fixed with
due regard to the provision of law.

Shri Sidhva: Therefore, I  submit
that if the Government would see that
that report is placed early, we might
consider that and the House may
adjourn.

Mr. Speaker: Order, order. The
matter which is agitating the mind of
the hon. Member is much more
agitating the minds of all responsible
people concerned here, and every
effort will be made to have that
statement laid before the House as
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early as possible, so that the House
will have that on the Table for a
sufficiently long period, the longest
being 20 days as required in the Re-
presentation of the People Act. Then,
we will see what happens later on.

Shri Sidhva: My point was that
‘Government thought that it will be

considered 20 days after placement. .

Mr. Speaker: What basis has the
hon. Member got to say that the
Government considered like that.

Shri Sidhva: I heard it; I know.

Mr. Speaker: He heard somé talk
by somebody somewhere?

Sihri Sidhva: I have heard it from
responsible persons.

Mr. Speaker: The most responsible
person is the Speaker sitting here.- He
should have been consulted. He was
never asked.

Shri J. R. Kapoor (Uttar Pradesh):
Could we have only a complete list
of the business which the Government
would like to be disposed of in this
session, so that we may adjust
accordingly?

Mr. Speaker: The general proce-
dure that we have been following, as
hon. Members know, is, whatever
business Government has, is placed
Wefore the House in a certain order
of priority. I am quite sure that they
will keep to that priority.

Shri J. R. Kapoor: We bhave not
®een told of any priarity.

. Mr. Speaker: The Order of the day
:; there and hon. Members will see
at.

Shri J. R. Kapoor: It changes from
day to day.

Mr. Speaker: It may change from
day to day. But, they will place before
she House such Bills as they think
must be passed before the session
adjourns.-I believe the last big item
is the Representation of the People
Bill, without which no elections could
take place. That has to be put through.
In the intervening period, they may
put through some legislation as they

like. If they still further think that.

any item of business should be put
through. I think they will put up a
final list after the introduction of the
Representation of the People Bill.

Shri Sidhva: That Bill is on the
Table for the last three weeks. The
hon. Prime Minister stated that after
the Finance Bill is passed, it will be
taken up immediately. It is not on
the list at all. -

30 APRIL 1951

Visva-Bharati Bill 7151

Mr. Speaker: These are things which
require consideration. These cannot
be talked over. These matters require
consideration, thought and scrutiny.
Therefore, during the rush season of
a Parliament session, we must give
the people concerned some time at
least to give some thought. In the
matfer of Delimitation, it cannot be
just decided....

Shri Sidhva: I refer to the Repre-
sentation of the People Bill.

Mr. Speaker: The order, has to be
there.

Shri Sidhva: I am referring to the
Representation of the People Bill. That
has already been introduced. The hon.
Prime Minister stated that immediately
after the Finance Bill is passed, it
will be taken up.

Mr. Speaker: That would be taken
up. If anybody wants to draw “my
attention, all he hras to do is to send a
small chit, not a long letter, or to see
me in the Chamber. Now, let us pro-
ceed with the business before the
House.

Shri R. K. Chaudhuri (Assam):
What about the Hindu Code Bill?

Mr. Speaker: The hon.” Member
need not put a question to have a dig
at somebody else.

VISVA-BHARATI BILL—Contd.

Mr. Speaker: The House will now
proceed with the further discussion of
the matters tc convider Visva-Bharati
Bill.

Shri A. C. Guha (West Bengal):
The other day I was speaking about
the ideal with which Rabindranath
Tagore has developed the Visva-
Bharati. In this connection, I may
give the House a quotation from a
letter which Rabindranath Tagore
wrote in 1921 to an American friend.
He wrote:

“To give spiritual culture to our
boys was my principal object in
starting my school in  Bolpur.
Fortunately in India we have the
model before us in the tradition
of our ancient forest schools
where teachers, whose aim was to
realise their lives in God had their
homes. The atmosphere was full
cf the aspiration for the infinite
and the students who grew up with
their teachers close by. united
with them in spiritual relation-
ship, felt the reality of God, for
it was no mere creed imposed
upon them o a

speculative
abstraction....”
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’

Mr. Speaker: What is he
from? -

Shri A. C. Guha: From a letter of
Rabindranath Tagore about ithe Visva-
Bharati instituticn. He wrote that
letter in 1921 to an American friend.

“Having this ideal of a school
in my mind which should be a
home and a temple in one, where
teaching should be a part of a
worshipful life, I selected this
spot, away from all distractions of
town, Hallowed with the memory
of a pious life whose days were
pass?,d here in communion with

Here, Rabindranatn Tagore referred
to his father Maharshi Devendranath
Tagore, who established the nucleus
of the institution. )

“The first help that our boys
get here on this path is from the
cultivation of love of nature and
sympathy with ail living creatures.
Music is of very great assistance
to them, the scng being not of
the ordinary hymn type, dry and
didactic, but as full of lyric joy
as the author could put in them.
You can understand hnow these
songs affect the boys when you
know that singing them is the
best enjoyment they choose for
themselves in their leisure time,
in the evening when the moon is
up, in the rainy days when their
classes are closed. Mornings and
evenings fifteen minutes’ time is
given them to sit in an open space
composing their minds for wor-
ship. We never watch .them and
ask questions about what they
think in those times, but leave it
entirely to themselves, to the spirit
of the place and the time, and the
suggestion of the practice itself.
We rely more upon the sub-
conscious influence of nature, of
the association of the place and
the daily life- of worship that we
live than on ary conscious effort
to teach them.”

This was the ideal with which he
established and developed this insti-

_ tution. He did not put in any build-
ings and other stony edifices for the
classes.

The University Commission has re-
commended that this should be con-
verted into a university and a rural
‘bias should be developed in this rural
universi‘y. I do nRot really know
whether the Bill that is before the
House will really further these ideals
and achieve this purpose. Rather I
have a doubt that this may give it the
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fox:maligy associated with any other
university. One previous speaker
mentioned here the - functicns of the
visitor. To. me the functions given -to
the 'President of ‘the Republic as
Paridarsaka and also those given - to
the Governor of West Bengal as
Rector or Pradhana are too much.
These and the provisions about the
Karma Samiti might give this institu-
tion the formal nature of other uni-
versities.. In the Karma Samiti the
visitor may nominate any number of
members;—no number is fixed. It may
develop a sort of officialdom. This
has to be guarded against. Of course,
we welcome this rove of the Govern-
ment to give thjs institution the
charter of a university; but we must
take care that the soul and the spirit
with which Rabindranath developed it
are not lost. ’

Before concluding I would like te
refer to the high .ideals with which
Rabindranath established this institu-
tion and the ideals he kept in view all
througl his life, not only as a philo~
sopher and seer but also as a great
organiser and a patriot. Fle wanted
this institution to aevelop not only in
communion with God but also in com-
munion with the people of the locality
and in commumion with the people of
this country and the people of the
whole world. Tkis university has
naturally, therefcre, attracted scholars
from outside. As thc representative of
this University he visitedl different
parts of the world, particuiarly those
neglected places oi Asia which had
deep and iatimate cultural relations
iwith India—Siam, Indo-China, Java,
Indonesia. and even Persia and as the
representative of Visva-Bharati he was
the harbinger of the new cultural re-
naissance of Asia and of humanity.
The university attracted schelars from
far and wide, and scholars of inter-
national repute such as Sylvain Levi
(France), Winternitz (Germany), Tucci
(Italy) and Yeon Noguchi (Japan).
Many other scholars of international
fame came to this university and it
has already become a centr: of inter-
national culture and it has already
become the centre of communion with
entire humanity.

Before concluding, I would like to

quote a passage frcm Rabindranath’s
own poem—
For friends who do not follow the
Bengali poem, I may give here a rough
translation of the sentiments expres-
sed in those lines:

Arise! Oh my Soul in this holy land

On this shore of the ocean of Great
Hymanity of India.
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Standing here,
two arms, -
I salute Man the God;

I offer my delightful prayers to him
in ecstatic r!

In the mountains—absorbed in
meditation,

stretching out my

In the great plains—garlanded by
rivers .

Like necklace of sacred beads—
We see the holy mother earth

On this shore of the ocean of Great
Humanity of India.

Let this institution—the University
of Visva-Bharati—worship the great
umanity of the world through the
umanity of India.

Shrimati Jayashri (Bombay): I
congratulate the Government on their
bringing this measure and thus per-
petuating tiie memory of one of the
great personalities of the world. This
is the most appropriate monument to
be raised in honour of Gurudev
Rabindranath Tagore, and I take this
opportunity to pay my humble homage
to that great poet, philosopher and
sage of this land. By establishing
Visva-Bharati Gurudev aimed at
achieving Visva-Bandhutwa or inter-
national brotherhood. Students from
all over the world came to Shantini-
ketan and they partook of Indian Cul-
ture from this institution. _I would
request the authorities to keep this
ideal before them when they take over
this big institution. It is something
like an oasis in a desert. It helped in
giving culture to our rural population.
Students from the villages were helped
and their cottage industries were also
helped by the institution known as
&ri Niketan. In this way this institu-
fion will continue to help our rural
population. I would once again request
the authorities to keep this aim in
front of ‘their mind when they take
over this institution.

Siz, I have brought in a few amend-
ments with the object of changing a
few terms here and there which I
thought were not quite appropriate in
those places. If others are introduced
in those places it would be better be-
cause if we leave the present ones to
remain for long they will become
permanent and it will not be possible
to effect the change easily afterwards.
For instance. for Karma Samiti I would
suggest Karvahi ts more appropriate.
Also the term “Artha-Sachiva” sug-
gests a Finance Minister and I would
prefer the term Koshadhyaksha which
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means Treasurer. These are mere
changes of terms and I do not insist or
persist that they should be acceoted
now. I would, however, request that
they may be kept in mind whenever
any changes in the terminologies are
effected.

With these few words, Sir, I support
the Bill.

Dr. R. U. Singh (Uttar Pradesh):
Visva-Bharati was established to dis-
cover and bring to light old cultural
values and to preserve and transmit
the best elements of Indian culture. It
was to act as an interpreter of Indian
and Asian culture to the rest of the
world. In fact, even in the matter of
work in the surrounding villages tire
same purpose was kept in view. In
the words of Rabindranath Tagore it
was intended ‘“‘to bring back life in its
completeness to the villages, making
the rural folk self-reliant, self-respeét-
ful, acquainted with the cultural tradi-
tions of their own country and com-
petent to make an efficient use of
modern resources for the improvement
of their physical, intellectual and
econemic conditions.”

10 AM.

I was not here the other day w~bem
the Education Minister made his speeck
commending the motion for the con-
sideration of the House. I would like
to have an assurance from him that
the essential spirit of this institution
will be preserved. It would be a matrer
of regret indeed if the essential
character of the institution were to be
altered in any maanner whatsoever.

In clause 6 as also in clause 2 there
are references to the objects but the
objects of the institution as such de
not find a place even in the Preamble.
I have no doubt that the hon. Minister
is aware that if certain things cannot
be put in the body of the statute they
might very well be put in the Pre-
amble, The objects for which the
Visva-Bharati stands are objects wlrich
I have no doubt should have found a
place at least in the Preamble. In fact
sometimes preambles are found to be
longer than the statute itself. In this
Bill 1 find a singular lack as regards
references to the objects of the institu-
tion which in my view are absolutely
necessary. In fact if one looks at
clause 6, one finds that the objects of
the institution are rather widely dofin-
ed. In clause 6(a) it is said:

“The University shall exercise
the following powers and perform
the following duties, namely :

(a) to provide for research and
instruction in such branches of
learning as may be deemed desir-
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able and be found practicable and
for the promotion of understand-
ing of cultures between the East
and the West and for the advance-
ment of learning and dissemi-
nation of knowledge generally:”

‘The opening words are “to provide
for research and instruction in such
branches of learning as may be deemed
desirable and be found practicable”. I
have not the slightest doubt as a
student of law that these words are
capable of a very wide meaning in-
deed. Further on these words ozcur
“for the promotion of understanding of
cultures between the East and the
West and for the advancement of
learning and dissemination of know-
ledge generally.”

As I have said, the obiects have not
been referred to specificaily. The insti-
tution existed for a speciiic purpose, it
exists for that purpose and I have no
doubt that the institution ought to be
maintained for that purpose only and
the purpose ought not to be widened in
its scope at all.

The Central Government are con-
cerned with a number of universities.
The Banaras Hindu University @nd
the Aligarh Muslim University they
finance partially. They finance the
Delhi University wholly. I do not want
to make extensive references to the
work of the University Education Com-
mission. Every reader of its report is
familiar with the recommendations of
the Commission. They have proposed,
for example, that advanced work
should be the concern of the Centre.
The Central Government do want to
give a lead in the matter of educa-
tion, more particularly, university
education.

- What is the kind of university they
run. Anyone familiar with the work
of the Delhi University will say that
the University is very ill-equipped, in
the matter of equipment as also in
branches of learning. I do not think
there are many universities which are
as poor as the University of Delhi. If
the Government do want to do some-
thing they might set up an ideal
university in Delhi and I think tiat
would be a good example to the States
in the country.

I have referred to this only to make
the point that the Visva-Bharati ought
not to be developed into a ‘“‘general
university” or even a university with
a cultural bias. The phraseology of
the Bill is such that in the absence of
any specific words with reference to
objects, I am led to the conclusicn
that there is a possibility that this uni-
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yersity may be developed into a
‘general university” or a university
with a cultural bias. I would not even
prefer the latter. The work of the
Visva-Bharati has been unique. We do
not want to multiply universities: the
universities that we have should be
run efficiently. But the point I wish to
emphasise in this connection is tnat
the Visva-Bharati must be kept within
the limits of the objectives for which
it was founded.

Next, I should like to come to the
question of the administrative set-up
of the Visva-Bharati. I regret very
much that the administrative set-up
proposed follows the set-up of most of
the universities im ‘India. In fact
except for a few clauses here and ther;
there is hardly a word which con
not very casily be found in other Uni-
versity Acts. For that matter, anyone
familiar with University Acts can irace
the phraseology to one University Act
or another. In fact the framers have
confined themselves to three or four
University Acts with which they are
familiar and the main Bill seems to be
modelled on the Delhi University with
some variations here and there. 1}
should have expected that an institu~
tion, which is wunique in character.
which is concerned with the question
of culture and which certainly has am
ideal different from the ideals of other
universities, may have an administra-
tive set-up different from the existing
set-up of the Indian universities, even
if the present set-up of Indian Uni-
versities is a proper one. Even such
variations as have been made have not
commended themselves to me and I
have no doubt they will not commend
thremselves to any other Member of
the House. .

I shall first refer to a small matier
on the face of it, but really a matter
of great importance in the Bill. We
find certain Hindi or Sanskrit equir
valents .given for certain terms which
are current in university terminology.
For example, for the word Chancellor
the word Acharya is used and for Vice-
Chancellor the word Up-Acharya. It
one loog at the powers of the Acharya,
one finds them to be very nearly the
same as those of the Clancellor_ in
most of the Indian universities.
Though it is not said in express words,
it is implied that the real powers se
far as the university is concerned will
be vested in the Vice-Chancellor, as
is the case with other universities.

As to the propriety of the use of
these terms I could have very much
to say but I will make only a few
observations. Acharya means ordinarily
a person who is endowed not only with
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knowledge but also with good con-
duct. He is to set an example to others
by his conduct. Originally the termt’
acharya meant ordinarily a senior
teacher and the term upadhyay was
used for a’ junior teacher. Terms do
undergo changes in meaning in the
course of history and that is what has
happened to these terms also to a
certain extent. I shall confine my re-
marks to the term acharya. The term
acharya in current terminology, as it
is accepted at the present moment,
means professor. There is 3nother
sense in which it has been used and
that is in the sense of principal. It
is I believe in this sense that
a well-known and respected Member
of this House, Acharya Kripalani, is
called Acharya, because he was the
principal of a certain institution; there
are others also who are acharyas
because they were principals. Now we
have got these national universities
where the term acharyce is current;
modern Hindi terminology also has
got this term. I see no reason why the
hon. Minister of Education or his
advisers should give the term acharya
a peculiar meaning, more particuiarly
when acharya, that is the Chancellor,
hardly has any powers under the pro-
posed Bill. The accepted meaning of
the term is there, the current m-2an-
ing ot the term is there; I see nn
reason why there should have been a
departure in this regard; if an appro-
priate term was wanted, the framers
might have used the term kulapati for
Chancellor and upakulapati for Vice-
Chancellor. In fact, they could have
invented some terms if necessary. I
do feel that the use of these terms in
the sense in which they have been
used is not appropriate and I do hope
Government will deem it necessary to
make the necessary change.

7758

Another departure from the provi-
sions of other University Acts is con-
tained in clause 27, “Statutes how
made.” The Department of Education
have done borrowings, and as I said
earlier, the borrowings are palpable
on the face of the Bill itself, but so
far as certain very important matters
go they have not deemed it fit to do
the borrowing and put things in a
schedule to the Bill. In clause 27 it is
provided that the first Statutes shall
be framed by the Central Government.
Now, if we analyse any one of the
Acts from which the borrowings have
been made, say, the Lucknow Uni-
versity Act or the Delhi University
Act, there is hardly any such Act in
which this kind of a thing is left to
the Government itself. Very important
matters are involved here. For
example, the question of the composi-
#on of the court, the question of .the
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composition of the executive eouncii,
the question of the composition of the
academic council, the question of the
composition of selection to committees,
the powers of the selection committees,
the relationship between the selection
committees and the executive couucil,-
are some of the matters involved. A
great many of the important matters
are ordinarily covered by the statutes.
Sir, the University Commission have
reported on this matter, they have
made certain suggestions. It wili not
do for Government to come forward in
this House and say that these impor-
tant questions will be dealt with in
the manner recommended by the Uni-
versity Commission. If my recollectica
is correct the University Commission
report has not come before this House
for discussion. In the present case
extremely important matters are in-
volved. In fact, a great deal of space
in the Commission’s report is devoted
to the consideration of some of these
questions. The House has not discussed
this report at all. If the Government
come forward and say that the first
Statutes shall be framed by them om
the basis of the recommendations of
the Commission, I dare say that is nos
the correct thing to do, and Parlia-
ment wiii be ill-advised in giving the
Central Government power to make
the first Statutes dealing with these
very important matters. At least.
some indications should have been
given or the views of the House should
have been ascertained by Government
as to how these matters should be
dealt with.

There is another very important
matter which has not been covered by
the Bill, that is, the question of the
appointment of the Vice-Chancellor. 1
refer to clause 14. All that is said
there is: -

“The Upacharya (Vice-Chancel-
lor) shall be the principal ‘acade-
mic and executive officer of the
University, and the terms and
conditions of service of the Up-
acharya (Vice-Chancellor) shall
be as laid down by the Statutes.

The Upacharya shall exercise
such powers and perform such
functions as may be prescribed by
the Statutes.

The mode of appointment of
the successors to the first Up-
acharya shall be as laid down in
the Statutes.”

Anyone familiar with the difficulties
connected with University educatiom
will testify to the fact that one of the
eyils that we have had to face has
been in the matter of appointment to
this office. The University Commissiom
themselves have reported that there
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should be only one term, a term of six
years, with which some agree and
some do not agree. This very impor-
tant guestion is left for decision to
Government itself. Government shall
also fix what the manner of the
appointment of the Vice-Chancellor
will be, whether he will be elected by
the Samsad or by the executive com-
mittee, etc. These are some of the
extremely important questions around
which the question of University
education centres at the present mo-
ment. There is certainly the difficulty
of obtaining suitable personnel, but the
statutes should be so framed that evil
may, as far as possible, be avoided. Un-
der clause 27 Government themselves
will frame the first statutes. I do think
that a very important question of
principle is involved and I am.sur-
prised that the Government of India
should have been advised not to take
the House into confidence in this
matter but to keep the entire thing to
themselves as if they are in a position,
without proper advice—more parti-
cularly the advice and opinion of this
House—, to take a decision on some of
these important matters. If this Bill
must be passed into law early, I do
suggest that the hon. Minister of Edu-
cation place before the House these
statutes so that the wishes of the
House might be ascertained and the
House might, if it considers necessary,
alter any of thern. 1 am not in the
least in favour of Government being
given such powers. I can understand
what is called delegated legislation
where, mainly, broad outlines are
defined and the executive is left to
make certain rules within the limits
provided by the Legislature. Here
even the broadest outlines in most of
these matters are not defined in the
Bill and the Central Government are
seeking power to regulate threse matters
according to their own light. I dare say
this is not quite satisfactory.

Another departure from the adminis-
trative set-up of the Delhi University
which has been made, relates to what
is call>d the court. The Samsad or the
court is made the supreme governing
body of the University. I am quite
aware that in some Universities the
court is made the supreme governing
body, in some it is not made the
supreme governing body. With -the
knowledge of the working of the Uni-
versities with which I am familiar I
dare say that in spite of the.provision
in certain University Acts to the effect
that the court is the supreme govern-
ing body of the University, it does not
exercise any such functions at all.
Even if in letter the court is the
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supreme governing body in certain
DOniversities, it is not so in truth.

[SHRIMATI DURGABAT in the Chair.]

Take the Benares Hindu University,
where the Court is made the supreme
authority. I could cite from the records
hundreds of resolutions which are to
this effect: “The Court recommends
to the Executive Council...”. This is
the form of the resolutions at the
present moment and this has also
been the form before. Now, it is said
in clause 19:

“The Samsad (Court) shall, on
a date to be fixed by the Up-
.acharya (Vice-Chancellor), meet
once a year at a meeting to be
called the annual meeting of the
Samsad (Court).”

Then it is provided:—

“The Upacharya (Vice-Chancel-
lor) may, whenever he thinks fit,
and shall, upon a requisition in
writing by not less than one-third .
of the members of the Samsad
(Court), convene a special meet-
ing of the Samsad (Court).”

A body that is scheduled to meet only
once a ‘year is made the supreme
governing body. The experiment has
been tried and in no University the
Court, really speaking, exercises any
such supreme powers. In the Un}
versity of Delhi itself as I have, already
pointed out. the court has not been
made the supreme governing body. 1
do not see any reason why such a
departure should be made in the case
of Visva-Bharati. I think we might
stick to the terminology of some of the
Acts from which the borrowing has
been made in this Bill and not make
the Court the supreme governing body
of the University. :

Another point which I should like to
emphasise ih this connection is that
all the defects of the existing organi-
sations of the Universities have been
maintained in the Bill. I shall refer
to some of these only. Let us take
clause 3(h) where the word “teachers”
is defined. It is said that:

“Teachers” means such persons
- as are engaged in imparting in-
struction and guiding students in
practical work or otherwise in the
University and in the institutions
under its control, and includes
professors, readers, lecturers.
demonstrators and other grades of
teachers appointed by the Uni-
versity.

Now, one of the banes of University
education in our country has been the
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numerous grades of teachers that we
have. We do not need so many grades.
Let us not carry the ideas of Hindu
aristrocracy into the University
teachers’ field. We do not need so many
grades of teachers, more particularly
in an institution whose purpose is to
study culture and disseminate it. Why
you should have five or six classes of
teachers is ununderstandable to me.
The maximum that I would propose is
two classes of teachers. I would not
be prepared to recommend more.

Shri J. R. Kapoor (Uttar Pradesh):
‘Why should there be even two grades?

Dr. R. U. Singh: For the last four-
teen years, I have been advocating
only one class of teachers in the Uni-
versities and if you really want to do
something, you must have only one
class of teachers. I welcome the sug-
gestion that my hon. friend Mr. Kapoor
has made and I should be extremely
happy if there is only one class of
teachers in the University that we are
proposing.

. Shri J. R. Kapoor: It was not my
suggestion. I only wanted to under-
stand the hon. Member.

Dr. R. U. Singh: Anyway, I now
turn to another defect of the existing
University administrative set-up in-
cluded in the Bill. If we look at clauses
26, 28 and 30 we find that there are
certain matters to be governed by
Statutes; some of them to be governed
by Ordinances; and some may be
governed by what are called ‘regula-
tions’. Earlier in the history of legis-
lation relating to Universities in India,
most of these matters had been left to
regulations. Later on, it was deemed
desirable that matters left to be deter-
mined by the Universities should be
governed either by Statutes or by
regulations. The Benares Hindu "Uni-
versity follows this practice. Let us
now look at the various matters to
be regulated by Statutes. They are:
“Designation and powers of the officers
of the University; the terms of office
and the method and conditions of elec-
tion or appointment of the officers of
the University; the constitution, powers
and duties of the authorities of the
University; the institution and main-
tenance of Bhawans (Halls) -and
Chatravasas (Hostels) etc. etc.” Then
look at the matters to be governed by
Ordinances: “Admission of students to
the University; the courses of study
to be laid down for all degrees and
-diplomas of. the University; the condi-
tions, mode of appointment and duties
of examining bodies, examiners and
moderators etc. etc.” I have referred
to these just to show that if you look
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at these matters, you do not find much
of a difference between matters which
are sought to be governed by Statutes
and - matters which are sought
to be governed by Ordinances.
I dare say that if you must have
two .classes, then have some im-
portant matters governed by Statutes
and all others by regulations, as is the
practice in the Benares Hindu Univer-
sity. Regulations make for easy
change and it is desirable that
some of these changes are made’ easy.
I have no doubt that the best thing
that can be done ‘is to go
by the present practice that has
grown up in some of the Universities
and particularly the practice in the
Benares Hindu University, namely,
having two kinds of rules only made
by the University, the very important
ones contained in the Statutes which
are difficult of change and the less
important ones governed by regulations.
Now. I must come to some drafting
matters which have bothered me a
little and some of them are extremely
serious. First of all. I shall refer to
clause 8 which says:

“Subject to the Ordinances, the
University shall be open to all
persons irrespective of sex.
nationality, race, creed. caste «r
class...” -

The intention is apparent and this
finds a place practically in every Act.
The opening words are “Subject to the
Ordinances....” and as a student of
law, I must say that these opening
words give the impression that dis-
crimination on any of these grounds
is not ruled out and if it is made then
it will be perfectly legal. I have not
the slightest doubt about the correct-
ness of this interpretation. I want to
ask the hon. Minister of Education as
to whether this is intended. What is
it you want? Do you want that there
should be discrimination, or do you
want to have the power to discrimi-
nate, or do you want that there should
be no discrimination? If Government
want that there should  be discrimi-
nation, then this clause is perfectly
all right. If on the other hand they
do not want any discrimination, then
these opening words “Subject to the
Ordinancas” must necessarily be
deleted. One more remark that [ would
make in this connection is that if
these words are retained. they will
defeat the very purpose of the clause.
I would appeal to you. for God's sake,
for your sake and for the sake of the
person whose institution you are now
taking under your care. please remove
these words.

Mr. Chairman: But does the

‘Statute provide for any kind of dis-

crimination?
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Dr. R. U. Singh: 1 should personally
think that no discrimination is desir-
able. Now, I am reading from the
Memorandum of Association of the
Visva-Bharati. Poet Tagore was
extremely careful to see that discrimi-
nation was not there so far as this
great centre of culture was concerned.
Discrimination is contrary to the very
purpose of an institution of culture.
In the rules of Visva-Bharati it was
provided that the Membership of the
Visva-Bharati and of its constituent
bodies shall be open to all persons
irrespective of sex, nationality, race,
creed, caste or class; and no test or
condition shall be imposed as to
religious belief or profession in admit-
ting members, students, teachers,
workers or in any other connection
whatsoever.

My point of view in this connection
is that if discrimination in any form
whatsoever is advisable anywhere
else, or can be tolerated anywhere
else, it is certainly intolerable in an
institution of the kind that poet
Tagore set up and, as I have pointed
eut, the Memorandum of Association
of that institution did provide that no
such' discrimination shall be made.” So,
my words to the Government of India
are, if you must have the power, or
some authority or body must have
the power, to make discrimination,
within whatever limits that discrimi-
nation might be made, please do
not have it with reference to the
Visva-Bharati.

. Now, 1 shall refer to two or three
other important matters. Clause 4 of
the Bill relates to incorporation. This
is a technical legal matter, but I think
I should draw the attention of the
House to this. What is incorporated
here by this clause is the Chancellor,
Vice-Chancellor and the Court. The
clause reads:

“The lirst Acharya (Chancellor)
and Upacharya (Vice-Chancellor)
of the University shall be the per-
sons appointed in this behalf by
the Central Government by noti-
fication in the Official Gazette, and
the first members of the Samsad
(Court) and all persons, who may
hereafter become or be appointed
as such officers or members, so
long as they continue to hold such
office or membership,~ are hereby
constituted a body corporate by
the rame of Visva-Bharati....”

Sound legal practice is to incorpo-
rate not anly the Court but other
bodies also, namely, for example in
this ease, the Academic Council as
also the Executive Council. If a refer-
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ence is made to the Agra University Act,
the Banaras University Act, the Luck-
now University Act, the Allahabad
University Act—with the exception of
the Aligarh Act—it will be found that
what is incorporated is not merely the
Chancellor and the Vice-Chancellor
and the Court, but also the more im-
portant bodies of the University whicl
include thé Senate, namely the Acade-
mic Council, and the Executive
Council, because both of ‘these bodies
have got very extensive and important
powers. So, I suggesi an amendment
of this clause; as it stands, it is not
quite correct. )

4
In clause 6(3) among the University’s
powers and duties are to “organise,
establish, affiliate, carry on and main-
tain or dissolve, disaffiliate or give up
new branches or associated institutions
having objects similar to those of the
University.” Now, if we look to the
preamble, we find that what is sought
to be established is a unitary, teacaing
and residential university.

Mr. Chairman: I think the hon.
Member is going into the clause by
clause consideration stage. That stage
has not yet begun. This is only a

. general discussion.

Dr. R. U. Singh: The power to
“affiliate” is inconsistent with the very
idea of a residential university and
this word is a misfit and must neces-
sarily go. .

Clause 28(k) says that “subject to
the provisions of tlris Act and the
Statutes, the Ordinances may provideé
for all or any of the following matters,
namely :

(k) the formation of departments
of teachers;” ' !

I have heard of such a thing as
“Department of teaching”; but I have

never heard in my life of a “Depart-
ment of Teachers.”

I will close with the observation
that the Bill adopts tlre administrative
set-up of some of the existing Uni-
versities for an institution of a
different character and embodies even
their defects; where it differs from
them, the departure is objectionable,
more particularly in leaving decisions
on extremely important matters to the
executive which this House ought not
to allow. My hope is that the character
of the institution wilk not be altered.

Pandit Kunzra (Uttar Pradesh): X
am sure the decision of the Govern-
ment to treat the Finance Bill as a
pational University will give satisfae-
tion throughout the country. It wouM
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have been a matter of serious dis-
credit to us had we taken no steps to
preserve this unique institution.

Madam, I listened carefully to the
speech of the hon. the Education
Minister two days ago. He gave
reasons to justify the introduction of
this Bill, but so far as I remember,
did not say a word about its provi-
sions. Perhaps, his silence was due to
the fact that all important matters
relating' to the University will be
provided for in the statutes. These
statutes will, among other things, deal
thh_such important matters as the
classification and mode of -appoint-
ment and the determination of the
terms and conditions of service of the
teachers uf the University. They will
also deal with the discipline of the
students und so on. They will provide
for the iianner in which the Vice-
Chanceliur is to be appointed and his
tenure ox office.

Now it is obvious these days the
manner n which a University func-
tions depends primarily on the Vice-
Chancellor who is its chief academic
and administrative officer and on the
Executive Council which has been
called by the University Commission
as the pivotal body in this sphere of
administration. I share entirely the
views of my hon. friend Dr, R. U.
Smgl} with regard to the undesirability
of giving Government unfettered dis-
cretion to frame statutes on which will
depend the character of the University.
The Bill is just a skeleton. It will be
provided with sufficient fleskr and

blood by the statutes. I know that in’

the past when new Universities have
been established the first statutes
have been framed either by the Gov-
ernment, or by a nominated Vice-
Chancellor with the approval of the
Government. But I suggest another
method which will be more democratic
and at the same time enable us to see
that the statutes that are framed for
the Visva-Bharati will take account of
the defects that have been found in
the working of the constitution and
statutes of the other Universities.
My suggestion in this connection is
that while the statutes may be placed
on the table of the House as suggested
by my hon. friend Dr. R. U. Singh,
they should when framed by Govern-
ment be examined by a Committee of
Members of Parliament, either elected
by this House or appointed by the
Education Minister. Once such statutes
have been laid on the table of the
House I am afraid that there will be
hardly any possibility of introducing
any important change in them. If the
opinion of such Members of Parlia-
ment as are connected with Universi-
ties ie to be made use of it is necessary
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that the statutes before they are-
promulgated or before they are placed.
on the table of the House should be
examined by such men. I make this
suggestion partly because the statutes
will deal with all those essential
matters on which, as I have already
said, the character of the Visva-Bharati-
will depend. But there is anotner
reason also for making this suggestion
and that is the recommendations made
by the University Commission. The
Members who composed the University
Commission were undoubtedly men
with wide academic and administra-
tive experience of educational affairs.
But he would be a bold man who-
would say that the recommendations
made by the Commission to check the
abuses that it discovered have the:
approval of educationists in general.
The Commission refers to the un-
desirability of resorting to elecgwn
for the appointment‘’of a whole-time
and paid Vice-Chancellor. and a.
unitary teaching and residential Uni-
versity must have a whole-time and
paid Vice-Chancellor. It deplores the
open canvassing and the formation of
factions that have been the result of
the existing system. Its view is that
the whole idea of standing as a candi-
date for the Vice-Chancellorshio mfxst
be suppressed. And in order to give:
effect to its idea it suggests that the
Vice-Chancellor should be appointed
by the Chancellor on the recomrpenda-
tion of the Executive Council; the-
Executive Council should send up one
man to the Chancellor; the Council
would be at liberty to consider the
name of any person who in its opinion
was likely to make an efficient Vice-
Chancellor—and make only one re-
commendation to the Chancellor. Now,
the method suggested by the Commis-
sion is not quite as new as it might
appear to be to those unco

with the later Universities. The pro--
cedure followed in the .Allahabad
University is that the Court is the final
authority in connection with the elec-
tion of the Vice-Chancellor. In the-
Lucknow University. on the other
hand, the Court has no say in the
matter. The Executive Council sends
up a few names—two or tl_'lree names,
or it may send up only oné name, and
in practice it has done so. But I do
not find, in spite of the prevalence of
this method of choosing the Vice-
Chancellor, that the Lucknow Uni-
versity has come in for any.spec‘xal
praise in the Report of the Umversnty.
Commission. It is obvious to every one*
conversant with the conditions of the:
Universities in Uttar Pradesh that the-
method suggested by the University
Commission will not cure the evil that.
it deplored. Some other method must
be found of avoiding the difficulties:
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that have arisen and removing politics
from educational affairs. I personally
think that a better way of dealing with
this matter would be to allow the
Members of the Executive Council to
recommend names either to the Court
-or to the Chancellor in accordance
with the system that prevails in this
House in connection with the election
Gi Committees. In other words, I mean
that the method of proportional re-
presentation by means of the single
transferable vote should be adopted.
And my reason for making this sug-
gestion is that the proposal made by
“the Commission\ will not prevent the
formation of factions. There will in
spite of the proposal be parties in the
Executive Council in the University
and the party that commands a
majority in the Executive Council may
nullify the purpose of the -proposal
made by the Commission by sending
up the name of a person, who may not
be the most competent man for being
appointed as a Vice-Chancellor, but
commands the support of this majority.
I think that one very good way of
preventing this is to allow voting in
connection with the selection of the
persons to be - recommended to the
Vice-Chancellor to take place in
accordance with the method used in
this House for the election of Com-
mittees. There is another method too,
that is employed by the Delhi Uni-
versity. I am familiar with it because
I have something to do alang with two
other persons in connection with the
selection of persons for the post of
“Vice-Chancellor for recommendation
to the President. The system there is
-that the Visitor—the President is the
Visitor—nominates one man and the
Executive Council nominates two
persons. These three persons recom-
mend three names to the Visitor. These
‘three names are then placed before
the Executive Council for their com-
ment3, and the visitor makes his
-choice after receiving the opinion of
the University. Then there is this
danger in the method used by the
Delhi University, that if there are
-parties there, then the majority party
in the Executive Council can send up
two names of its own choice, and thus
make an impartial selection very
-difficult, if not impossible.

I think. therefore. that the sugges-
tion that I have made will meet the
difficulty before us more effectively
than that made by the Commission.

I shall now proceed to refer to the
recommendations made by the Com-
mission with regard to the comvosifion
of the Executive Council and the elec-
tion of representatives of the registered
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gyaduate§ to the Court. The Comm.is-
sion thinks .that the composition
suggested .by it will prevent log-rolling
to a considerable extent in future. I
thx.nk, Madam, that it is necessary to
point out two things in this connection.
One is that the election of representa-
tives of the registered graduates, not
to the Court, but to the Executive
Council, has been left to the Court
without any recommendation with
regard to the method by which the
Court should elect its representatives.
I am sure that those Members of
Parliament who are connected with
the Universities know that whenever
the Court has to send Members—it
has to elect members from among the
representatives of the registered
graduates to the Executive Council—
the majority party sweeps the board.
If you want that the Executive Council
should not virtually be the nominee of
any single party, then it is necessary
to see that the persons to be elected
by the Executive Council are chosen
in such a way as to make it impossible
for any particular party to prevent the
election of any person who does not
agree with it. Another thing that 1
should like to point out is that the
Executive Council will have to appoint
Deans of the Faculties who will be the
Members of the Executive Council.
Here again, we have to consider how
the Deans may be so chosen.as to be
in accordance with the best interests
of the University. In either case, 'hat
is, whether the Court is to elect some
members from among the representa-
tives of the registered graduates to the
Executive Council or the Executive
Courcil is to select the Deans of the
Faculties, we have to adopt a method
of selection that will not place a pre-
mium on the formation of what tire
Commission calls ‘factions’. I think
that the best way of gaining our object
would be to lay down that the election
in either case would take place in
accordance with the system prevalent
in this House for the election of Com-
mittees, that is, the system of pro-
portional representation by means of
the single transferable vote.

I should like to say one word more
before I sit down. The Commission
has recommended that the Vice-
Chancellor should be elected for a
term of 6 years and that his re-election
should not be allowed. The Comnis-
sion is against the re-election of a
Vice-Chancellor. I am sure, in order to
prevent the formation of parties in
the University. It probably thought
that if a Vice-Chancellor knew that he
couid not be elected again, then_ he
would have no interest in forming a
party, but the matter, Madam, is un-
fortunately not so simple as that. We
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know even now that when parties are

formed, they are not formed in the-

interests of one person only. There
may be 2 or 3 powerful men in it and
the interests of all of them then will
have to be served by the party. If the
method that I have suggested is
accepted, then, I think there is hardly
any fear that the re-election of a
Vice-Chancellor would give rise to
abuses. If the term of the Vice-
Chancellor is made as long as that re-
commended by the Commission, if the
Vice-Chancellor is incompetent, the
affairs of the University will continue
to be mismanaged for as long as six
years. I do not therefore think that
so iong a term of office is desirable. It
may well be for more than three years,
which is the term of office in the Allah-
abad and Lucknow Universities. But
I think that till more experience is gain-
ed of the working of any method that
may be accepted now, the term of
office of the Vice-Chancellor should
not be more than four years.

11 AM.

I think I have referred to many of
the important questions raised by the
Bill. But, I should like to say one
word with regard to the views ex-
pressed by my hon. friend Dr. R. U,
Singh on one or two points. He told
us that be was of the opinion that
there should be no division of Uni-
versity teachers into grades. He would
probably like to have only one grade,
all the members in that grade to be
on an incremental scale like the
members of the Executive and Judicial
services. If fhis is his opinion, I am
afraid. I cannot agree with him. It is
of the greatest importance in the Uni-
versity that its teachers should keep
abreast of current knowledge and
should be genuinely interested in
carrying on research. If we offer the
teachers of a university conditions of
service similar to those enjoyed, say,
by the Deputy Collectors and Subordi-
nate Judges, many of them may have
no incentive to carry on their studies
or engage in research work. They may
well think that their promotion to the
maximum salary fixed for them was
almost certain, they may well rest on
their oars.

Dr. R. U. Singh: What about effi-
ciency bars?

Pandit Kunzru: I have heard some-
thing about the working of efficiency
bars to which my hon. friend Dr. R. U,
Singh has invited my attention. I have
been told by those who are in a posi-
tion to express a considered opinion
on this point, tbat the authorities find
it very difficult to stop the promotion
of a man unless he is totally unfit to
occupy a higher position than that
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which he already holds. I have no
doubt that the posjtion of a Vice-
Chancellor or arr Executive Council
that stops the promotion of a teacher
will not be enviable. I think therefore
that in the interests of the university,
it is desirable to have a certain num-
ber of grades. What the proportion of
posts in each grade should be is a.
matter of detail. though in my opinion,
an important matter. I shall, there-
fore, not refer to it now.

- As regards the number of grades,
thrat too is a matter of detail. My hon.
friend Dr. R. U. Singh has a preference
for the American system because he
received his education in America.
Those of us who are more familiar
with the British system of education,.
may well think that the classification
adopted not merely in the Universi-
ties of Oxford and Cambridge, which
may be called aristocrati¢, but in the:
newer universities may well be adopted
in India too. There should be three
grades of teachers: lecturers, readers
and professors. I hope that the statutes
of the Visva-Bharati will not try to.
fix a single grade for all teachers.

Another point raised by my hon.
friend Dr. R. U. Singh was the
different kinds of rules made by the
university authorities: statutes, ordi-
nances and regulations. I was rather
surprised that a person so well
acquainted with the procedure in a
number of universities should. have
asked us to have only two kinds of
rules. Why are three kinds of rules
needed? There are rules made by the
court. Some of them might be said to
deal with its own procedure or with
minor matters for which the approval
of any higher authority is not neces-
sary. These are now called regulations.
Other matters which must go before -
the court and which must receivesthe
sanction of the Chancellor before they
can be put into effect are known as
statutes. Whether you call all the rules
made by the court as regulations or
any other thing, this essentigl distinc-
tion between them will remain. Where
is the harm, then, in calling the more
important rules, statutes and the less
important rules, regulations?

Now, I will come to the ordinances.
Ordinances are passed by the Execu-
tive Council. They have to be placed
before the court whén it meets; but they
do not wait for the sanction of the court
before they are put into effect. I am
sure that my hon. friend Dr. R. U.
Singh is not against the Executive
Council having the power of passing
ordinances. If the Executive did not
have this power and if changes could
be made only by the court, I do not
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know whether any university would
be able to function. properly. 1 thifik,
therefore, that both in respect of
.appointments and the rules to be made
by the difierent university bodies, the
present classification is not open to
serious criticism. But as regards the
other matters to which my hon. friend
referred and to which I have referred
too, they are important enough to
.require the serious consideration of
-Government. We cannot take the Visva-
Bharati Bill as a thing by itself. I
think it is reasonable to assume that
any decision arrived at by Government
.on the important matters referred to
by Dr. R. U. Singh and me might well
influence other universities. I, there-
fore, press once more_on the attention
of the hon. Education Minister the
desirability, indeed the necessity of
.appointing a committee of this House
to examine the statutes either before
they are promulgated or before they
.are laid on the Table of the House.

Dr. M. M. Das (West Bengal): After
‘the learned and detailed discussion of
- the legal aspect of this Bill by two of
my eminent friends of this House to
which we have just listened, I rise to
make only a few general observations
about this Bill. It seldom falls to the
16t of a democratic government to
come forward in ‘Parliament with any
Jlegislative measure that receives the
unanimous and wholehearted support
-of every section of the legislature.
Even in this baby Parliament of ours,
just about sixteen months old, hon.
Members in charge of Bills have not
always found it very easy to pilot
their Bills. But to-day our hon. Minis-
‘ter of Education has come forward
with a measuce to which there is not
a single Member of this House who
would not give his wholehearted sup-
pott and approval. Visva-Bharati is a
great and unique institution that has
been bequeathed to us and to posterity
‘by that great poet, thinker and philo-
sopher—Rabindranath Tagore.  The
importance and greatness of Visva-
Bharati lie in the greatness of its
founder. If Visva-Bharati is great, its
founder Rabindranath was greater.
Visva-Bharati is the manifestation, the
concrete shape that the great poet
wanted to give to the high ideals that
he cherisbed, preached and practised
in his life. It is the embodiment of the
spirit of Rabindranath that soargd like
an eagle high in the sky, shaking off
the shackles of narrow conventionalism
-and the barriers of race, caste and
creed. The gospel of truth.and love, of
world peace, love of humanity and
universal brotherhood and the under-
‘lying unity and oneness of all that is
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great and glorious in mankind, these
are the- ideals which Rabindranath
wanted to embody in this institution
of his. The world today is riven with
anger and hatred. Warring camps are
snarling at each other like wild and
mad denizens of the jungle. Nations
are racing over the production of
armaments. Scientists are engrossed
in inventing better and deadlier
weapons of death and destruction. But
in the midst of all this orgy and
pestilence of killing and destruction,
Visva-Bharati stands as a heaven of
peace to mankind. In the midst of
this encircling gloom all around us,
this institution—Visva-Bharati— stands
as a beacon light inviting millions of
peace loving people of the world.
Madam, Visva-Bharati preaches the
gospel of peace and love and Truth
that India preached thousands of years
ago through the great universities of
Taxila and Nalanda. Tagore was the
greatest cultural ambassador that
India ever produced. A messenger and
interpreter of Indian philosophy and
culture. his enchanting voice never
failed to capture the ear of the world.
The message of the Vedas and the
Upanishads, the eternal truths of the
universe and its Creator whichr were
discovered thousands of years ago by
the great sages of this ancient land
and which were echoed and re-echned
in the vales and valleys of the Hima-
layas and in the vast plains and the
mighty rivers of this subcontinent
have found expression in those exqui-
site lyrics and verses of Rabindranath
Tagore.

Rabindranath is no longer with us.
He has joined' the band of the im-
mortals. But his work remains. He
has bequeathed to us, the citizens of
this free country and to posterity, this
unique institution which has received
recognition from the whole of the
world and which has attracted pupils
#nd scholars from all parts of the
world. It is a national trust that goes
beyond the boundaries of the nation
to ¢the whole world. This institution
in India should like, our Taxila and
Nalanda of yore, bring succour to
peovle who are most in need of it. It
is to us the citizens of India, that he
has left this institution. It should be
our proud and cherished privilege to
see that this tender plant does not
die for want of nourishment. Let us
keep the flame of peace and goodwill
burning that this great and eminent
son of India has kindled. )

Shri R. K. Chaudhuri (Assam):
[Spoke in Bengali.]

Shri Naziruddin Ahmad (West Ben-
gal) : On a point of order. The offieial
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languages are English and Hindi. One
can speak in his mother tongue if he
cannot express himself in English or
Hindi. Bengali is not the official
language, nor the ron. Member’s mother
tongue. Further he can express him-
self felicitously in English.

Mr. Chairman: The hon. Member
may speak in Hindi.......

8hri Chattopadhyay (West Bengal) :
Exception should be made on this
occasion.

An Hon. Member: He can speak in
Assamese.

Mr. Chairman: Unless the hon.
Member has adopted Bengali also as
kis mother tongue.

Shri R. K. Chaudhuri: I was going
to give my reasons for speaking in
Bengali. If those reasons are not
acceptable to the House then I will
speak in any language you will direct
me to do. [Continued his speech in
Bengali.}

Mr. Chairman: Order, order.

Shri R. K. Chaudburi: I am giving
Yy reasons.

Mr. Chairman: If they are given in
Bengali they will not be understood
by others. He may give the reasons
sither in English or Hindi.

Shri R. K. Chaudhuri: Just one
sentence mare, Madam. [Continued
his gpeech in Bengali.]

‘ Dr. Deshmukh (Madhya Pradesh):
That is more than one sentence.

Mr. Chairman: I am bound to draw
the attention of the hon. Member to
article 120 of the Constitution.

Shri R. K. Chaudhuri: If my reasons
are not acceptable......

Mr. Chairman: The reasons given
by the hon. Member are not even
known to the Chair. I will draw atten-
sion to article 120 which says:

“Notwithstanding anything in
Part XVII, but subject to the pro-
visions of article 348, business
in Parliament shall be transacted
in Hindi or in English.”

sl o ®o WA : It was he
who gave the national song, Jana,
gana, mara, which has been adopted
by the nation. It was this song which
had driven out our enemies from the
country in the past and in the near
future our soldiers may sing it and
their band will play it to drive out
the aggressors again.
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I héve lost the trend of my speech
and it will take me .sometime to
continue in English. I shall continue
my speeth in Hindi. ’

aw ¥ K @} Wi A, wr@

T, @S g ®@F A W
| q qfFET & A9E § 18
i, stz g gfaat & 9 s
oW g, M faiafs @A § gre
wwars @ I 4, g sfafow
JTATE WIGT F AT A 4 AR
o dreTaer 75 aR) N W
st fRadr AT wmaral A Qg
9, ¥W TR WIE F 9@ T gAR
WS GET A qIE W SR O 7
ANaarf \ig) e ¥ gwm F
qg AR g T AT A auE R ¥ W
TR foo & g qd *F DN
W AT QI NT ¥ awy #
mWam § F N m@iTE ww
gfear (Government of India)
aod ¥ § wgy N Y wwd
WEI R T AT d o e
F @1 & 5 wadde swifear wr
w0 agq IR AT war & a|; c@d
@A &t /Y ®T T 1 7 IwQ
a@ #, foaF feu amrr e s
Ao @A #1 e T, W
@ aER 7 feaer fam § fs
J¥T TEF 9 9§ Iedr W L9
I qAFA | .

sfra s a9 D 4 A aw
TEAO AT B OF O g d fw
g fas § Whiema swe s
# am | Th@a N fear &
§ qw 9w § 5 ag A
TMT FFT & (oF 7@, T4 W
frrd € 3wd @A § Ay
BT AT
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3583 Lyt 30 ool 1 a5 Ulye
Wl ) &5 26 gb b W LU
P o b KNS & S
- e & g S (ol Wi
it Ao Fo WAGY : TE -
Iy | Jr gfmaf A wgfeddmace
# agf qgamar ? ag EMT T S9N
w3 ¥ foar war § § Af Smar
§ 7 ag g IR A g
ag TEYEAT ST & | &, IR BfAwt
# I8 GF A MR a9 9T R®,
AF AT 41, e AR, AT 7
¥ WRaTg ST F AR FY 7O
g ? K a9 wwAr awgar § 5
aa AT e gfrat & feg W
faa @ e N oeamA gn
qFh § T, I§ WTW@IAG F AT
# M agy femn qra, 9 SIHT
& foar mamm 1 & EFT wag &
@ & SR Fgw ¥ IS qAEA
o7 A, AAAFTH ST GAAT AT ALY,
Wy feq gwmt w7 # Frf
waq TE & | SfFT & adi =g g
5 gg s WEH ASAT WEd ST
w®WE 9w A 9 us AgEy,
€F WRAEY . F APV FFAAY
I F AW FX FAx feu erda
) §Ag a9 TG I qHHA g

foducir: @ AN H= 5 &
Tt s & o SR feedt § 1

ot o ®o =W : gFwT g
aqdy wrer §  fomdy v Sfew
# Wi g swT F fout gf gard
foad frar gwar g fmd @i
A ST F A TR F W
& foar gurg)
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7 #r foer gar & ?
ﬁmoﬁom:ﬁ_'{rm
TaISr qg & fF S a9 wwar AW §,
g aga F§ fafee ama &Y
F AT F W@ @A Aed

& A s fawr 4, AR

AT FT AR A 9T, @ ghmar
¥ T 99 9@ AT 9T, I
AT oHes F+ ag Ifafed
IR 4| FFAg TG &, Iq AT
AETAT Al AT g &, I FIAT F
F AT AR AN AT Qg TR
Fo TANZETS AgE o AT AR fe=dr
HeT 1 R W AT AEHET
TEAEE ¥ QU wW@T 4G @9, @F
ug famfaarer s=8) a® ¥ @
9% gFdl g 44 w@r § featw
oM@ A IT WW T AR §,
AT giT M@ TgAr A W fear
gAY sy fF s S whm,
ag O AE faar | g ol
F Wy &9 T war & 1 SfF A
guwal g 5 AWy ar@ o wwr
oo W@ &, a9 ATy ¥ € &qar
TR FT FETF IO A &0
# Fgar =g § 7 oww fwa-
fagrer #1 @ FNaX FQ@ S
TR FAAT qAAT AT AL § 1.

AMF qE 'Y g, fEC e
F1 #4173 | 919 & 77 (Grant)
AW E T wwE fF
quﬁmmhﬁm

St zmi*qaga aw‘ﬁm'a‘tﬁ
fawr TA TN R @ T
€, agly = wgdik arlt 7 IeF
wrE T | ¥ g wigAw fafe
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w7 (Minister of Finance) a7 1
§ 1| I wreT ATy FRr gvn R andl
qur gie W Qfed, i @ snam
I WE FAT ERIT, WS FL A
Hifs gt ST T F A d
T o e f6 S9Y S_RE &Y
T AT A1 fean | SR FRr
g f& gy st @ AfE ik
feradl fas @@m, av S T
S, ¥fFT aof 7 Qg §F -
wr g e 3d awg X ag quan
a8t feme war

st ag a@ &g W E

=t WCo ®o WHA : qg av FFG
9 ghar & f6 A off wEgei e
A g fer § R A d[w@
¥Tgd 7, X ¥g av sfa"e (Cabinet)
1 foir &, 3few A =we dar
dfrom 9R ¥ a8 §F feu -
q@ St N dgast a fwar o ag
At g S wEEAT Am F @ e
g, ag A T 1§ ag Al wewr
f& ot

fo o ag ey & fr
T & T g

5t |0 o AN : § X Afew
TgAg qdl A AEar AR HE gaAr
frmr ot oY €fF TmowwT ¥ F
A &g | 4 @ favg § q@a
q %8 A} FeAT Jgar a1 A fra
T ey Y, ag mw ) A &)

(English translation of the above

speech)

Shri R. K. Chaudhuri : It was he who
gave the national song, Jana, gana,
mana, which has been adopted by the
nation. It was this song which had
driven out our enemies from the
country in the past and in the near
future our soldiers may sing it and their

band will play it to drive out the

agressors again.
129 PS
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I have lost the trend of my speech
and it will take me sometime to continue
in English. I shall coatinue my speechr
in Hindi.

Today all over India people not only
Indians, but those who live outside
even those who live in Pakistan, and
the great thinkers of the world, who
were enamoured on hearing Gitanjali
in English besides those who know
Bengali and those also who did not know
it but knew some other languages, all
of them today would certainly be con-
gratulating our hon. Maulana Saheb. I
also congratulate him. I tkrink we can-
not give a proper expression to our
delightful feelings even after our re-
peated congratulations. It is a matter
of surprise how the Government of
India, who from the very beginning
has made a very slow progress in each
and every respect, because we have
witnessed this fact, could act so speedily
in this regard. In this matter of far
reaching importance for which the
entire country would congratulate hon.
Maulana Saheb, the Government of
India have today shown that they can

also adopt speedy measures if and
when necessary. But in addition to this
I want to submit a few things more.
My first submission is that the name
of Shri Rabindra Nath Thakyr has
been given as Rabindra Nath Tagore in
the Bill. I wonder wherefrom

name has been taken when all of his
books contain the name Rabindra Nath
Thakur.

L/fhe Minister of Education (Maulana
Azad): The name Tagore has become
known far and wide and if the name
Thakur instead of that is adopted then
it would become very difficult for the
world to know his 1dentity./

Shri R. K. Chaudhurl: $Why, they
would certainly recognise it. Did not
the people recognise the identity of
Maharshi Devendra Nath? I do not
know how and wherefrom: this word
Tagore has been taken. Whatever may
be the case, he was not Rabindra Nath
Tagore, he was Rabindra Nath Thakur.
Yes, of course a European lived as per
name* Tagore with their family, as a
member of the same, and lhis name
was Ramsdon Tagore. But on account
of this how the name of Shri Rabindra
Nathk Thakur came to be chanted? }
want to submit that may the word
Thakur be not palatable to the world
but in the various laws that would be
enacted in our country his name should
be written as Thakur and not as
Tagore. I do not care whether by the
word Thakur the English peqple or the
Americans would identify him or not.
but I am not in the least embarrassed
by it. But I do not like that in the
Jegislation, that is being enacted, the
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name of a great personality of India
should be written in the English style.
I abhor the very idea even.

Mr. Chairman: It is quite true that
the entire world writes Tagore instead
of Thakur.

Sbri R. K. Chaudhuri: The world
used to write in its own language. But
I can produce a thousand books written
by Shri Rabindra Nath wherein the
author’s name is written as Rabindra
Nath Thakur.

The Minister of State for Finance
(Stri  Tyagi): What is written in
English?

-Shri R. K. Chaudhuri: My second
objection is that the amount you are
granting is very meagre. The hon.
Minister should bea:r it in mind - that
when Shri Rabindra Nath Thakur was
alive there was no dearth of money at
all. Money flowed to him from all
parts of the world. With the help of
that money he used to run this Uni-
versity. Now he is no more. Mahatma
Gandhi also, who could have collected
money for it, is no more. Now we have
our Pandit Jawaharlal Nehru and our
Deputy Leader. If these two would not
take the necessary amount of money
from the Government then this Uni-
versity cannot function properly. I
know that they have asked for five
lacs of rupees and that amount las
been sanctioned. I do not allege that
whatever they asked has not been given
to them. They have of course asked
this money as a loan. But when today
You have resources at your disposal
then why instead of donating money,
you want to give it as a loan to them?
I say, why do you like to make the
University a debtor? It is not proper to
make it a debtor. When you bhave
money why do you give it in the form
of a loan? Why do you not give.them
a substantial grant? I am sure you
were certainly prepared to give them
a grant of five lacs of rupees, but our
hard-hearted friend, who is certainly
hard-hearted, I mean to say, Shri Maha-
vir Tyagi. has put some obstacles in
that matter. He has now become
Deputy Finance Minister. He must
have insisted upon the full grant not
being given just now but to wait and
see the future developments. The
matter would be reviewed afterwards.
1f it would seem necessary the loan
would be remitted because if this will
not be done the Uttar Pradesh people
would take exception to it on the
ground that a simijlar amount has not
been granted to TUttar Pradesh. He
must have insisted on giving the money
as a loan in the first instance, and if
not recovered it would be remitted
later on. The grant should not be given
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just now. I think this is the reason
why the full amount has not been
given. )

Shri Tyagi: This is not true.

Shri R. K. Chaudhuri: It may not be
so. It can be said that neither
Shri Mahavir Tyagi nor Shri Deshmukh
raised any objection to that effect, but
it is a_decision of the Cabinet. But in
my opinion Shri Deshmukh would not
have raised any objection for this
petty amount being given as a grant.
It can only be the work of our friend
Sh‘l'l' Mahavir Tyagi. This is my
opinion and I cannot say whether it is-
true or not.

Mr. Chairman: He said that it is not
true. R

Shri R. K. Chaudhuri: I do not want
to take more time. I have no capacity
too to speak any further in this langu-
age. I did not want to speak in
English on this matter and whatever
knowledge I had of Hindi has been
exhpusted.

Dr. Deshmukh: There can be no two
opinions that the hon. Maulana Sahib
has done the most opportune thing in
bringing this Bill before the House for
converting the Visva-Bharati estab-
lished by the celebrated poet of India
into a University. There canealso be
no two opinions that this institution
called the Visva-Bharati should be
declared by means of this Bill as an
institution  of national importance.
There is perfect unanimity in this
House in the matter, aid as has been
said by my friend who has just sat
down everybody in the whole of India
would be glad to see that this old
institution which has been reared and
nurtured by one of the greatest sons
of India is going to be placed on a
permanent footing.

This is certainly a unique institution
bu* my rearet is how far the unique-
ness of this institution is going to be
maintained. It was with this point in
mind that I had given notice of a dila-
tory motion for reference of the Bill
to a Select Committee. Already there
are more than 100 amendments sug-
gested to this Bill and there are many
comments offered so far as the organi-
sation and constitution of the University
are concerned. I would not refer to
such unimportant matters as to
whether a particular individual desig-
nated by a particular name has got _
sufficient authority or more authority,
nor do I wish to go-into the details of
the comparative powers of the Execn-
tive Council and the Academic Coum'_ll.
1 wish to say a few words on the main
idea behind the Bill and behind what
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was Visva-Bharati created by Rabindra
Nath Tagore. :

Before I do so, however, I would like
to congratulate the Government on
their proceeding on the right lines in
recognising what is valuable in the
national life of the country from the
point of view of education. I am sure
this Bill will be followed soon by a
Bill which will convert the Jamia
Mlh_a Islamia into another University.
While the Government is thinking of
these things, I would like them, as has
been suggested by some other Mem-
bers, to make a survey of similar insti-
tutions—of course, not so famous or
probably not conducted or guided by
such celebrated persons as in this case,
probably started and maintained by
persons who have not put in such
a high degree of sacrifice as was done
by sponsors and workers in these insti-
tutions; but there are throughout the
length and breadth of this country
many institutions which have been
conducted probably by lesser men, of
lesser merit and lesser learning but
nonetheless having a place in the
national life of India, institutions which
have really served the people from
many points of view in the field of
education. I hope as time goes by and
we recognise the importance of the role
of social and educational workers in
our national life, a° survey would be
Yaken of what other institutions there
exist and what financial and other aid
they require. It is an accident, Madam,
that you are in the Chair just now, but
it is not merely because you are sitting
in the Chair that I wish to make a
particular reference to your own insti-
tution on which you have spent many
Years to rear and develop it. There are
many other persons like that who have
taken a great part in the field of
women'’s education as well as rural
education. When Government is kind
enough to recognise these bigger efforts
and to assist them deservedly with
lakhs of rupees of funds, I hope tl}ey
will also assist these smaller institu-
tions with as much aid as is possible
for them to give. :

Coming lo the structure of the B.ill
I must say that I am totally dis-
appointed. I have not only had the
experience of being a member of
various executive councils of Universi-
ties. I have also had the good fortune
of belonging to not less than slx~Uny-
versities all over the world, three in
India and three in England. I have
therefore some knowledge of not only
the structure of Universities but of the
way in which a University works. And
my prejudice against the constitution
of this Visva-Bharati into another kind
of University of the very same type as
eoxist in India is based on experience
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and intimite knowledge of the work-
ing of these Universities. That is the
easo i1 my opinion the conver-
sion ‘of the Visva-Bharati into such
other University is not very desirable.
Because what we are creating is a
sort of a hum-drum institution which
is daily being debased all over India.
There is neither any eultural advance-
ment nor any encouragement to culture
and learning to speak of. Most things
are done in a sort of a routine manner
on the basis of very common considera-
tions. And if we retain the structure
of the Bill. I am afraid the idea with
which the Visva-Bharatf was created
will not have much of an opportunity
to develop. I would like to read—I am
glad no other Member has read it—
what was the conception of Rabindra-
nath Tagore in establishing tbis insti-
tution. T am sorry to say that none of
the important things which were the
objects in creating and establishing
Visva-Bharati find any place whatso-
ever in the structure of the Bill. Not
only that, I go further and say that if
you have the organisation you are
suggesting in the Bill there can be no
scope whatsoever—I say it deliberately,
purpd8ely and understanding fully what
I mean—for any of the objects which
were before Rabindranath Tagore
being achieved. The main object of
Rabindranath A= Tagore was “to study
the mind of Man in its realisation of
the different aspects of truth from
diverse points of view.” Where is the
“mind of Man” in this Bill and where
is any mention of “truth” let alone its
various aspects? Then. the second
object is “to bring into more intimate
relation with one another through
patient study and research the different

- cultures of the East and the basis of

their underlying unity.” The third
object is “to approach the West from
the standpoint of suck unity of life
and thought of Asia.” There is some
mention of “bringing together the cul-
tures of the East and the West”. but
I assure you, Madam, that under the
structure of a University there can be
no piace whatever for this object be-
cause the -more learned and the more
cyltured will never approach such an
institution where everything has to be
governed by Ordinances, Statutes and
regulations: everything has to be done
by means of Selection Committees and
by advertisements. I am sure there are
ample Untversities which are doing
these things however excellent. M'v
point is that Rabindra Nath Tagore’s
Shanti Niketan was intended to be a
place where only the really learned
would enter and not the certificate-
walrs and the Matriculates (even if all
of .them stand in the first Class) and
othrers who go there only to obtain
some sort of a Degree and nothing
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more. May I ask the Maulana Saheb
whether a University which is brought
under a Statute like this can ever be
a place of the type we want and
Rabindranath Tagore worked for? In
our Universities as they have been
constituted and are working at present,
there is very little room for anything
being done which is of real value and
intended to uphold a lasting purpose.
In the old structure.of the Visva-
Bharati, there was no idea of any
Degrees. It was understood that it was
the one cultural centre which was
going to be all-important and should
be made all-important in the whole of
the East.
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[Maulana Azad: We are not going
to create a new university through this
Bill which need recommendations re-
¢ax‘dmg all these things. We are giving
this institution of ‘Visva-Bharati”,

that was established some thirty years
back the status of a university.]

Dr. Deshmukh: I am fully awarﬁ

what the Maulana Saheb is intending.
I am merely explaining what the con-
sequences would be if we give our
intention this particular shape.
Advisedly, some room has been kept so
that some of the things that have been
going on in the Visva-Bharafl may
continue, but this cannot be incorpo-
rated in the sort of structure which we
are giving to the University under this
Bill. Irrespective of the financial assist-
ance we give, I would much rather
have liked to make this a real centre
where the learned people of the whole
world would be able to assemble. In
the whole of India, there are dozens of
Universities and every year or two new
ones are comipg up. But if we really
want to preserve the spirit. of the
Vista-Bharati, then I would have liked
.4 smaller Bill which would give ample
:“geope t0 the persons who are conduct-
ing it. Government should also take
steps to see that the most learned, the
most devoted and the most cultured
people find a place in the Visva-Bharati
without having to apply for a parti-
cular post or asking for a particular
salary. This was the original idea with
which the institution was started. -
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The Maulana Saheb has pointed out
that we are merely recognising what

‘exists at the present moment. After

all, it should not be forgotten that a
number of years have passed since the
great poet died and therefore it is
possible that lesser -lights who have
continued the institution might have
thought somewhat like this. Along with
the high ideals if we cater also for the
common run of studénts we shall
attract larger numbers. This may very
well be due to the fact that they are
not able to keep up the original inspira-
tion, at least spread the theme of the
institution as much as possible and try
to bring many more students in it.
That precisely is the reason why I say
that this is not in consonance with the
original objective. Wirat will happen,
it this Bill is passed can easily be
imagined. We shall certainly have
hundreds of students who will be
studying all sorts of subjects. There
will be people offering various sub-
jects and getting their B.As., JAs.
and Ph.Ds. probably. But can the
Maulana Saheb point out to me a pro-
vision whereby this Visva-Bharati will
be anything distinct or different from
other Universities? I am afraid that
the whole paraphernalia of the present
Universities based on an imitation of
foreign Universities will be strengthened
and perpetuated. There is nothing
original, nothing that is really in con-
sonance with the ideas of the founder.
Time and again, the Upiversity Com-
mission has pointed out“that we have
many Universities which have done
very good work, but they are all
hackneyed. They have persisted in a
particular paiiern where there is no
scope for originality or Indian culture
or Indian genius to prosper and pro-
gress. This the Commis§ior has pointed
out in more than one place. They have
said that if we have new Universities,
they should be based on some new and
original pattern. They have asked us
not to go on-repeating what has been
done before. I would like to read only
one or two passages. One passage
reads thus: -

“The full genius of a country can
develop only with freedom .to
create variety. OQur University
system has not had that freedom.
Foreign control could best be
maintained by x:egunented uni-
formity. Something new and
different might threaten control,
and therefore was to be looked
upon with suspicion. This regi-
mented uniformity, which 'ongl-
nated partly in bureaucratic un~
imaginativeness, and partly as an
administrative convenience where-
by a foreign ruler could maintain



7786 Visva-Bharati Bill

control with a small administrative
_staff, because it is all we have
known in our Universities, has
become a habit of mind of Indian
higher education. It is not in-
herent in the nature of good edu-
cation. Repeatedly we have receiv-
ed suggestions that uniformity
and standardisation be increased,
as though they were prime edu-
cational values.

With the requirement which has
existed of an academic degree as
a condition for appointment to any
responsible position in the govern-
ment service, this demand for uni-
formity had a very practical, it
unwholesome basis. We have
recommended that, except in some
of the professions, this require-
ment be abolished. With that
action taken, such need for uni-
formity will no longer exist....”

Mr. Chairman: Is it necessary to
read those recommendations when they
do not relate particularly to this Uni-
versity? I think the hon. Member would
expeet other hon. Members to have
read the report.

Shri Kamath (Madhya Pradesh): We
have not read it. He is perfectly
relevant.

Dr. Deshmukh: I will not read much,
but it is very relevant and establishes
a very important point. I want to point
out by reading out certain passages
how some of the Members of the Uni-
versity Commission who are actually
wesponsible for this Bill have really
not followed their own advice given
in the Report. Another paragraph that
I would read runs thus:

“Each of the institutions we
have described, beginning and
‘working against great odds outside
the University system, has made
and is making a significant con-
tribution to our national life, but
at least up to the recent past
under extreme financial privation
and hardship. Each of them, so
far as it meets the fundamental
requirements of our constitution
. for equal treatment and oppor-
tunity for all classes and com-
munities and so long as it main-
tains acceptable quality in its
work should receive grants of aid
on a par with other recognised
colleges and Universities and
should be given University status
if that is desired. Such support

and recognition should be granttgd
e

‘without infricement upon
freedom and initiative of the
institution.”

I would only read one more passage,

Madam, which is very telling:
“A’ live, progressive socle

must rely, not upon rules of uni-
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formity but upon live, competent
judgment of actual merit. To deny
capacity for such judgment is to
deny. possession of the capacity
and integrity necessary to en-
courage the full cultural and
spiritual resources of the country.
The University Grants Commission
in deciding the degree of recogni-
tion and support to be given to
any institution should be govern-
ed, not by the likeness of that
institution to others of a standard
type, but by its judgment ot
whether that institution is making
a substantial contribution to the
economic, intellectual, cultural and
spiritual life of India. By such
encouragement of quality with
variety, the educational resources
of India will be enriched.”

If as against these findings and these
recommendations, we have a Uni-
versity, as suggested in the Bill, it will
only be another teachers’ paradise, an
industry where the degree-holders .will
be manufactured for being job-hunters.
We have already made much progress
in the establishment of institutions of
this nature. We may even create many
others of the same kind but not the
Shanti Niketan. I would really want
the Shanti Niketan to be a place of
pilgrimage, of a real centre of culture
where the most learned not only in
India but all over the world will have
a free scope for living and being pro-
vided for, a ‘place worthy of India's
past traditions. India is the centre of
the Orient. Nowhere can the philoso-
phy of the Orient be nurtured in a
better way than in India. It is our
great fortune that a man ot the stature
and learning of Rabindranath Tagore
should have been born in our country
and reared that Institution. It is up to
us to continue that great and inspir-
ing work of his and not turn it—as I
have said—into an industry where
graduates and post-graduates will be
produced. That might be a very att.ra‘c-
tive idea—I do not quarrel with it.
But it could very well be separated.
There could be a University which may
be started in the name of poet Tagore
in that very place. But the original
idea of the mind being nurtured and
where the various aspects of truth will
be studied and discussed, where the
cultures of not only the East and the
West. but of all the nations of the
world would be brought together,
where the synthesis of human we

and human philosophy would be evolv-
ed., should be kept separate. 1 fear
that the way in which this Bill has
been framed leaves very little scope
for it.

I would even ' now request the
Maulana Saheb to consider this aspect
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of the matter. It is a great fortune of
ours that a man of his learning, though
he has no university education, is
sponsoring this Bill. It.is one of our
greatest fortunes I say, because he
alone has the learning and culture to
sponsor a Bill which seeks to per-
petuate the memory of Rabindranath
Tagore. I‘have not the slightest desire
to.star}d in the way of the passage of
this Bill. I know Maulana Saheb wants
to leave India within a few days. So
he is very keen that this should be
passed quickly. But the considerations
yvhl_ch I have urged should, I think,
incline him to the view that there is
necessity of really revising the ideas
behind the constitution of this Bill. I
am afraid Maulana Saheb has not had
the time to pay more attention to the
points that I have urged.

I was really sorry that my hon.
friend Pandit Kunzru did not refer to
these fundamentals. He, in-iead, busied
himself only with matters of lesser
importance. I feel very strongly that the
spirit of Shantiniketan must be pre-
served. That spirit is likely to be killed
if we super<impose it with an organisa-
tion which will not foster culture. As
a matter of fact university education
and cultural education are two
different things, and very little is being
done in our universities for the develop-
ment of culture. Our universities
merely copied the foreign universities
without the soul being there. They
have merely copied them in the outer
structure. If you want to do that in
this case as well, I am sure inspiring
ideas will not have any scope there.

1 do not grudge the money being
paid. I want as much money as my
friend Mr. Rohini Kumar Chaudhuri
wants to be paid. But let it be utilised
for the original idea which poet Tagore
had in mind and not merely to pro-
duce graduates, post-graduates and
LL Bs.,, who can be produced anywhere
else. In fact I wanted to move a
motion for the reference of this Bill
to a Select Committee, but I do not
wish to do so and annoy Maulapa
Sahib. But I hope he will not mis-
anderstand me—I am sure nobody has
misunderstood me—because it is not
my idea to delay the passage of this
Bill. But I want that something really
worthy of the name of Rabindranath
Tagore should be created and not an

institution which is a prototype of the
other universities.

-

F“Mr. Chairman: May I suggest that
we may now hear Maulana Sahib. We
have already had sufficient discussion.

This Bill is not a controversial Bill at

all. If hon. Members agree I would
like to call upon Maulana Sahib.
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(English translation of the above
speech)

Maulana Azad: Those of my friends
who have taken part in the
present debate have tried to shed light
on the various aspects of education and
some of them have even broached the
‘spbject relating to the recommenda-
tions of the Universities Commission.
With regard to the present Bill, how-
-ever, particular stress has been laid
on two matters, viz., powers of-the
Visitor and the framing of the
‘Statutes. I shall, in my speech, confine
myself to these two matters alone. So
far as the Visitor's powers are con-
-cerned the power that has been vested
in him is not really of a novel
-character. It is the same kind of
power as is provided in every Uni-
_versity Act in some form or the other.
The university is an autonomous body.
As soon as an Act is passed it starts
‘the work of its internal administration
in accordance with that Act. There is
no external interference with its work.
But the need has been felt in every
University Act for the provision of
some avenue for reform and correction
in case of an emergency. If a time
~comes when the administration of the
university is ir danger of a break-
-down or the standard of its education
deteriorates to the extreme there must
‘be some authority that might supervise
its interests in that contingency and
be of help. This is borne out by a
-glance at the Indian Universities Acts.
According to the practice that has
‘been followed heretofore tlis power
was vested in the Chancellor, or the
Lord Rector. In universities where the
“highest office was that of the Chancellor,
who used to be either a Governor or
the Governor-General this power was
veserved for the Chancellor, as in the
-case of the Calcutta University, the
Delhi University and other old uni-
‘versities. In the case of those universi-
ties where the right to elect the
-Chancellor ' has been vested in the
Court and a higher office of Lord
Rector has been provided for the
relevant Act vests these powers in
the Lord Rector. as in the case of the
Aligarh University. As the Universities
Commission has made a recommenda-
‘tion that the office of the Visitor should
now be assigned to the President of
the Indian Union the Government has
in this Bill appointed the Presxgieng to
‘be the Visitor and vested in him just
those powers that have hitherto been
vested in the Chancellor or the Lord
Rector. No new power has been con-
ferred nor haz any new supervision
been imposed. Just have a look at the
Acts of Delhi. Aligarh, Banaras and
other Universities and then say which
i3 the new power that has been vested
in the VAsitor which you regard as
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excessive. What, then, is this power?
Is it the kind of power that sgeks to
interfere In any way with the internal
admlnlstrqtlop of the University? Not
at all. It is just a kind of check that
has been provided to serve in case of
special emergency (which need never
arise). If, God forbid, an occasion were
to arise when those entrusted with the
administration of the affairs of the
University act with wilful neglect in
the discharge of their duties and the
advice and the warning by the Visitor
gall to produce any satisfactory results
it would become essential, under the
cuqums’gances, in order to save the
Um‘verslty‘from falling a prey to
various evils, that the Visitor should
adopt proper measures for conducting
an enquiry and then send his findings
to the University. It is hoped that this
action on the part of the Visitor should
prove effective in putting matters right
but if the conditions deteriorate “so
much that even that action does not
prove effective thren the final decision
shall lie with the Visitor and it shall
be binding on the university.

If we are going to do away even
with this healthy provision for reform
in case of emergency I should like to
know what other course can be adopted
to meet an abnormal situation. The
need of such a provision has been felt
in the case of every University Act
and it is essential with a view to safe-
guard the future of the Visva-Bharati
that the Visitor be vested with special
powers to cope with a special emer-
gency.

Viewed from the .practical point of
view this does not in any way affect
the internal administration of the uni~
versity whose functions will not be
interfered with. It remains completely
independent in all its affairs. A ‘watch-
ful eye’ has been provided only to
serve for unusual circumstances
(which, it is hoped, may never arise).
If, however, an emergency does arise
at some time this eye would be open
to watch things, it would not~ remain
closed. I feel that that much amount
of watchfulness is unavoidable.

The second point that has been very
much stressed by my friend, Dr.
Kunzruy, is that the Statutes should also
have been framed and presented along
with the Bill at the same time so that
the House might have been afforded an
opportunity of studying them and that
they might even now be placed on the
table of the House. The Government
would have been pleased to do so
could the Statutes have been framed
immediately bui as this could not be
done it was not considered necessary
to postpone the presentation of the Bill
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on that account. This is not the first
occasion that the Statutes have not
been presented along with a University
Bill. Many a time before now has also
the same procedure been followed. The
Bill is passed and the Statutes are left
to be passed later on at leisure. The
Statutes do not have the same value
as the sections of an Act. They are
passed on the basis of the Act and have
just as much scope as is permitted by
the Act. They are not enduring like
the Ag¢t but are subject to continual
“change and the University is empower-
ed to insist on a change in them. If it
yas not been possible to frame them
immediately along with the Bill I fail
to understand how it affects our
task prejudicially and why it should
come to be considered that our debate
on the Bill would remain inconclusive
without them.

Some of my friends bave stressed
the point that the ideal for which
Visva-Bharati was founded should re-
main intact and that it should not be
allowed to develop into a University
like other Universities in the country.
I am glad to note they have a full con-
sciousness of the fact but I think it was
not quite necessary for them to have
emphasised that point so much for the
Government themselves have that ob-
jective fully in view. Let me now tell
you in greaier detail how the Govern-
ment felt induced to bring forward this
Bill. The Government was aware of the
importance of this institution’ and was
anxious to ensure for it a stable future.
But it was unable to decide ‘what
method should be adopted for doing
that. In the meantime our friends of
the Shanti Niketan made a proposal
that it should b& given the form of a
Central University. They thought that
it was the only proper course for safe-
guarding the future of this institution.
The Government did not accept that
proposal straightaway but kept th}nk-
ing over it for a fairly long time.
Personally, I was eager for the Gov-
ernment of India to do evgrything in
their power for its protection. I had
made a promise to Mahatmaji on that
score and it was my duty to fulfll that
promise at the earliest. But the basic
question that confronted me was, “what
does protection signity, is it the_gro'-’
tection of the body or of the spirit?
Any safeguard that might provide it
physical protection but ignore the pro-
tection of its spirit was not acceptable
either to me or to my colleagues. It
we were. to make it sa;e physically
but let its spirit be lost this would have
been no protection but rather destruc-
tion. I fully apprised my friends of
the Shanti Niketan of these views of
mine. We made it clear to them that
the Government could agree to give it

30 APRIL 1951

Visva-Bharati Bill 7803

the status of a Central University only
on the condition that its existing edu-
cational .set up remains intact and
should not be changed in any manner.
Our friends of the Shanti Niketan
assured us that they -were also moved
by the same objective, that they were
in no case prepared to allow any
change in its. educational ideals and
set-up, and that all that they desired
was that it should be granted the status
of a Central University and its national
importance admitted> and that the
Central Government should assume
responsibility for its maintenance m
the future. When the Government felt
fully satisfied on that score it decided
f.o draft the present Bill and to bring
it before the House. This Bill declares
trat the institution named Visva-
Bharati which was established by
Rabindranath  Tagore for special
objects is recognised as a University.
Now this means that this institution,
as it stands, is recognised as a Uni-
versity. The Bill simply gives it the
status of a University and does not
make any other change.

Some of my friends have objected
that the Bill does not tell us what kind
of university is it going to be. Will it
be an ordinary one or of some special
kind? What will be 1its objective?
What kind of education will it impart?
I would like to tell them that the Bill
does not seek to answer those ques-
tions because the very existence of the
Visva-Bharati Is a standing answer to
them. The Visva-Bharati has been
established since 1921. It has a set aim
and has developed a special system
of education. This Bill gives the status
of a University to the Visva-Bharati,
as it stands. The Visva-Bharati having
been recognised as a University it is
no longer necessary to determine afresh
its position, its aims and its educa-
tional set-up. Had an effort been made
to do so even the original objective
would -have been defeated. We are not
out to establish a new university but
are simply giving the status of a
Government university to a university
that has been in existence at Shanti
Niketan for the last thirty years.

Shri R. K. Chaudhuri has drawn our
attention to the need for rendering
financial assistance to the University.
Let me assure him that the Govern-
ment have already made the necessary
arrangements in that connection. An
annual grant, as also a non-recurring
grant, has been decided upon in con-
sultation with the friends who are at
present responsible for the manage-
ment of the Visva-Bhrarati. They have
assured us that that much assistance
would be sufficient for the university
and that it would not stand in need of
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[Maulana Azad] .
-any further help for at least ten years.
In any case, since the Central Govern-
ment have assumed responsibility for
its up-keep they would certainly see to
it that its activities do not suffer in
any way for lack of funds.

You should also bear in mind that
we cannot form an estimate of the ex-
penditure of this University by making
comparison with the expenditure in-
curred by the other universities. In
other universities a large amount of
money is spent in the construction of
imposing class-rooms but the Visva-
Bharati is not in need of any ‘building’
for its class-rooms. Nature has pro-
.vided it with the canopy of. the sky

and the open places and they do not -

want to make any additions to them in
the form of brick and stone. Its only
building requirements are a hostel and
-a library.

Shri R. K. Chaudhuri: And staff
quarters. ’

HMaulana Azad: Yes, also siaff
-quarters. There is no other expendi-
ture to be incurred on building. The
amount that has been set apart for
these purposes is sufficient for these
buildings.

Let me also make on<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>